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• 
INTRODUCTION 

. 
I, the Chairman of the Public Accounts Committee as authorised 

by the Committee, do present on their behalf this Hundred and 
Forty-First Report on the action taken by Government on the' 
recommendations of the Public Accounts Committee contained in 
their Seventy-Third Report (Sixth Lok Sabha) on University Grants 
Commission relating to Ministry of Education and Social Welfare. 

2. On 31 May, 1978 on 'Action Taken Sub-Committee' consisting 
of the following Members was appointed to scrutinise the replies 
Ifeceived from Government in pursuance of the recommendations 
made by the Committee in their earlier Reports: 

1. Shri P. V. Narasimha Rao-Chairman 

2. Shri Asoke Krishna ~t  

3. Shri VasantSathe I 
4. Shri M. Satyanarayan Rao I 

5. Shri Gauri Shankaa:-Rai (- Members 
6. Shri Kanwar Lal Gupta J 

3. The Action Taken Sub-Committee of the Public Accounts 
Committee (1978-79) considered and adopted the Report at their 
ritting held on 19th April; 1979. The Report was finally adopted by 
the Public Accounts Committee (1978-79) on 23 April, 1979. 

4. For facility of reference the recommendations or conclusions of 
the Committee have been printed in thick type in the body of the 
Report. For the sake of convenience, the recommendations or con-
clusions of the Committee have also been reproduced in a consoli-
dated form in the Appendix to the Report. 

5. The Committee place on record their appreciation of the assis-
tance rendered to them in this matter by the Comptroller and Audi-
tor General of India. 

NEW DELHI; 

April 24, 1979. 

Vaisakha 4, 1901 (5). 

[vl 

P. V. ~  RAO, 

Chairman. 

Public Accounts Committee. 



CHAPTER I 
REPORT 

1.1. This Report of the Committee deals with action taken by 
Government on the Committee's recommendations and observations 
contained in their 73rd Report (Sixth Lok 8abha) on University 
Grants Commission commented upon in paragraph 48 of the Report 
of the Comptroller and Auditor General of India for the year 1975-
76, Union Government (Civil) relating to the Ministry of Educa-
tion and Social Welfare. 

1.2. The Committee's 73rd Report was presented to the Lok 
8abha, on 18 April, 1978 and contained 95 recommendations. A£-
cording to the time schedule for fUrnishing Action Taken Notes on 
the Committee's recommendations and observations prescribed in 
the Committee's 5th Report (Fourth Lok Sabha), the Notes indicat-
ing the action taken by Government in pursuance of the recom-
mendations and observations contained in the 73rd Report were 
required to be furnished to the Committee latest by 17th October, 
1978. On a request made by the Ministry on 17th October, 1978, 
this time limit was extended till 17th November, 1978. However, 
by 25th November, 1978, advance copies of Action Taken Notes in 
respect of only 49 recommendations were made available by Gov-
ernment. On a further request made by the Ministry, the time 
limit had been further extended till 15th December, 1978. Advance 
copies of Action Taken Notes in respect of 38 recommendations were 
made available to the Committee on 23rd December, 1978 and on 
another 8 recommendations on 31st March, 1979, Action Taken Note 
on one recommendation contained in paragraph 1.58 (8l. No.7) 
has not yet been furnished (17-4-79). 

1.3. The Action Taken Notes received from Government have 
been broadly categorised as follows: 

(i) Recommendations or observations toot have been accept-
ed by Government: 

81. Nos. 1-4, 6, 9-25, 28-31, 33-39, 42-45, 49-50, 52-53, 
55--66, 69--71, 73, 75--84, 8'7-95. 

(ii) Recommendations or observations which the Committee 
do not desire fJo pursue in the light of 1'eplies Teceived 
from Government: 

81. Nos. 5, 26, 32, 40, 51, 54, 67-68, 74. 85. 



(iii) Recommendations or observations replies to which have 
not been accepted by the Committee and which require 
reiteration: 

81. Nos. 27, 41 and 86. 

(iv) Recommendations or observations in respect of which 
Government have furnished interim replies: 

S1. Nos. 8, 4&-48 and 72. 

1.4. The Committee hope that final replies in regard to the re-
commendations to which only interim replies have been furnished 
will be furnished to them expeditiously after getting them vetted 

by Audit. 

1.5. The Committee observe that the replies of the Ministry of 
Education and Social Welfare to several recommendations of the 

Committee desiring some specific action on the part of the Govern-
ment merely state that the recommendation has been ~  or 
"noted for compliance" etc. without clearly specifying the actual ac-
tion taken by the Government in pursuance of the recommendation. 
Although in the classification of the replies given in para 1.3 such 
replies have been included among the recommendations which have 
been accepted by the Government, the Committee feel that it is in-
cumbent on the part of the Government to indicate to the Commit-
tee the definite and conclusive action taken by Government on the 
recommendations. Replies of this nature are in respect of Recom-
mendations at the Sl. Nos. indicated below: 

~~~.~.~~~~~~~~~~~~ 
and 90. 

The Committee expect a further reply from the Ministry of Educa-
tion and Social Welfare in regard to action taken in pursuance of 
the above recommendations. 

1.6. It has been reported to the Committee by the Audit that the 
Ministry have failed to make available to them files and material on 
the basis of which the replies to the various recommendations of the 
Public Accounts Committee have been prepared and sent to Audit 
(or vetting. The Committee regret that in'spite of the established 
procedure of such files and material being made available to Audit 
for vetting the replies of the Government to the Committee as a 
matter of course, and despite the specific requests of the Audit to do 
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so the Ministry of Education and SO<'ial Welfare have failed to make 
~ il l  such files and material to Audit. In the absence of vetted 
replies, the Committee have perforce to formulate their report on the 
basis of the advance replies received from the Ministry, the authen-
ticity of which remains unchecked by Audit. The Committee would 
again emphasise upon the Ministry of Finance the need for ensuring 
compliance by the individual Ministries of the established proce-

dures in regdrd to getting the replies to the "",rl(lllS qllCitionnaires 
and recommendations from the Public Accounts Committee vetted 

from Audit. 

1.7. The Committee will now deal with the action taken by Gov-
ernment on some of their recommendations. 

Desirability of hringing a larger number of colleges within the pur-

view of development assistance from UGC stressed. 

1.8. In pa'I'agraph 6.63 of the 73rd Report (Sixth Lok Sabha) the 
Committee had observed that out of 3,267 colleges recognised by 
the University Grants Commission as on 1-12-1976, only 1,649 col-
leges i.e. one-half were eligible for development grants and had 
desired the U.G.C. to make a study of this aspect and take such mea-
sures as may be necessary to make a larger number of colleges 
eligible for development assistance from the U.G.C. 

1.9. In a note dated the 23rd December, 1978; the Ministry of 
Education and Social Welfare have stated: 

"The University Grants Commission reviews the conditions of 
eligibility for development grants to colleges from time 
to time and will continue to do this exercise." 

1.10. The reply of the Ministry that it 'reviews the conditions of 
eligibility from time to time and will continue to do this exercise' is 
too general and casual. The Committee reiterated that a study should 
be undertaken with a view to enlarge the coverage of colleges for 
development assistance and such measures as may be necessary, in-
cluding relaxations in the conditions of eligibility, may be taken in 
the light of the findings of the study. ~ 



Probe recommended into release of grants in disregard of the Tecom-
mendntions of the expert committee: 

1.11. On the basis of the facts disclosed in the Audit paragraph 
and the evidence tendered before them, the Committee had recom-
mended a probe into the circums'tances in which rlease of Rs. 9.00 
lakhs was made despite the recommendations of and expert commit-
tee that no commitments should be made towards establishment of 
another Institute of Basic Medical Sciences. The Committee had in 
paragraph 7.38 (S1. No. 41) Of their 73rd Report (Sixth Lok Sabha) 
<lbserved: 

"The Committee note that in 1961, the University Grants Com-
mi:;:sion :qoticed that the State had established in 1955 an 
Institute 'Of Medical Sciences and the Calcutta University 
already had post-graduate department in bio-chemistry 
and physiology and accordingly the university was advised 
that pending consideration of the scheme by an expert 
..;ommittee, no commitments other than those already made 
(which were of a minor nature) should be made towards 
establishment of another Institute of Basic Medical Scien-
ces agreed to earlier in June 1960 on the'recommendations 
of a Visiting Committee. The expert committee recom-
mended in 1962 the interaction between clinical and non-
clinical subjects for execution of the scheme. 

It is disconcerting to note that the modifications suggested 
by the expert committee were not insisted upon 
before releasing the grants for the new Institute. Not 'Only 
that, construction of additional stores for the Post-gradu-
ate Institute of Basic Medical Sciences was approved in 
February 1972 at a cost of Rs. 11 500 lakhs. Up to February 
1976, the total payments made amounted to Rs. 9.00 lakhs. 
In this connection, it is pertinent to note that the Fifth 
Plan Visiting Committee had isit~ Calcutta University 
in September 1975 and according to information made 
available to the Committee, the Commission had considered 
the report on Calcutta University on 29th April 1979, and 
not in June 1976t-as contended. In any case, the report 
was available soon after the visit in September 1975 and 
the payment of grant of Rs. 9 lakhs up to February 1976 
was against the principles of financial prudence. The 
Committee recommend that the circumstances in which 
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release of Rs. 9.00 lakhs was made despite the recommen-
dations of the expert I Visiting Committees and of the 
Commission itself should be investigated and its outcome 
reported to the Committee. The proposed probe should 
also cover the issue as to why releases in excess of the 
shares of 213rd assistance were made by the Commission 
in disregard of the prescribed norms." 

1.12. In a note dated 31st March, 1979, the Ministry of Education 
and Social Welfare have stated: 

"The Calcutta University approached the Commission in Sep-
tember 1971 to adding two more floors to the building of 
the institute of Basic Medical Sciences at an estimated. 
cost of Rs. 11,54,000. The proposal was considered by the 
Commission in its meeting held on December 1, 19fT1 and 
the Commission adopted the fullowing resolution: 

The Commission desired that the Calcutta University be 
advised that the construction of extension to the build-

ing of the Institute of Basic Medical Sciences may be 
postponed. Attention of the University may be drawn to 
the need for teachers hostel and the staff quarters for 
which the Commission had earlier agreed to provide 
assistance." 

The Vice-Chancellor later wrote to the Chairman, UGC, in Jan-
uary, 1972 that since the existing accommodation, in the Institute of 
Basic Medical Sciences is insufficient for housing five major depart-
ments of the basic medical sciences and the progress of the depart-
ments had been suffering on this account, he desired the Commission 
to re-consider their original proposal for constructing two more 
floors for housing all the five departments of the Basic Medical 
Sciences. 

The Chairman on 3-2-72 agreed to the proposal in view of the 
pressing needs of the University. The action of the Chairman was 
approved by the Commission in its meeting held on 1-11-72 [vide 
item No. 2.(a) (4)], as follows: 

'The Commission at its meeting held on 1st December, 1971 
(item No. 29) considered the proposal of the Calcutta Uni-

versity fur construction of extension to the building of the 
[nstitute for Basic Medical Sciences, and desired that the 



University be advised that the construction of extension to 
the building of the Institute of Basic Medical Sciences may 
be postponed. t ~  the attention of the University be 
drawn to the need for teachers hostel and the staff quar-
ters for which tlie Commission had earlier agreed to pro-
vide assistance. This was intimated to the University. 
The Calcutta University intimated that the existing ac-
commodation (three floors) is insufficient for housing the 
five major departments of the Basic Medical Sciences and 
the progress of the departments has been suffering on this 
account. The University again requested the Commission 
to reconsider the proposal for constructing two more 
floors for housing all departments of Basic Medical Scien-
ces at an estimated cost of Rs. 11.54 lakhs to be met out of 
. the Fourth Plan allocation. In view of the pressing need 
of the University, the construction of an extension of the 
building (2 additional stores at an estimated cost of 
Rs. 11.50 lakhs for accommodating all the departments of 
Basic Medical Sciences has been approved.) 

The payment of Rs. 9 lakh grant referred to by the P.A.C. was 
sanctioned as follows:-

Letter No. 

I. No. F. 22-33/61 (S)/D-32 

2. 

3· 

4· 

5· 

Do. 

Do. 

Do. 

Do. 

Date 

19-2-73 

5-11-73 

18-6-74-

6-2-76 

Amount 
Rs, 

50,000 . 

2,00,000 

1,50,000 

1,<'0,000 

4,00,000 

9,"0,000 

It will be observed from the above that the last instalment was 
sanctioned before the report. of the Visiting Committee was con-
sidered by the Commission and even the report as approved by the 
convenor of the Committee was not available before the sanction ' 
of the last instalment. 
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The additional construction of two floors was sanctioned in ~ 

i.e., during the Fourth Plan period. In that Plan period, the assistance 
for the construction of buildings was on 100 per cent basis and it 
seems that it was for this reason that ,the grant for construction of 
two additional floors in the Institute of Basic Medical Sciences was 
agreed to on 100 per cent basis." 

1.13. The Committee had earlier observed that the State had 
established in 1955 an Institute of Medical Sciences and the Cal. 
cutta University already had post-graduate departments in bio-che-
mistry and physiology. Pending consideration of the scheme by .. 
expert eommittee, the Calcutta University was advised by U.G.C. 
that no commitments other than those already made should be 
made in connection with the establishment of an Institute of Basic 
Medical Sciences. The expert committee recommended in 1962 tile 
integration between clinical and non-clinical subjects for execution 
of the scheme. The modifications suggested were not insisted upon 
before releasing the grants for the new Institute. Not only tllat, 
construction of additional floors for the Post-graduate Institute of 
Bask Medical Sciences was approved in February 1972 at a cost .f 
Rs. 11.50 lakhs. The Committee have been informed that the Chair-
man, U.G.C. agreed on 3-2-1972 to the proposal in view of ssi ~ 

needs of the University'. This was in disregard of the resolufioll of 
the Commission adopted on 1-12-1971 on postponement of the co.-
strumon of extension 'to the building of the Institute of Bask Medi-
cal Sciences. It has been contended that the last instalment of 
Rs . .( lakhs was sanctioned on 6-2-1976 before the report of tit. 
Fifth Plan Visiting Committee was made available to the Commis-
sion. The Committee have not been informed of the actual date of 
r-elease of funds as ,also whether the Convener of the Visiting Colll-
mittee or any officer of the Commission accompanying the VisitiJl« 
Committee had fumished an interim report immediately after the 
visit from September 18 to 20, 1975. The reply of the Governmellt 
is also silent as to why the U.G.C. was in such a great hurry t. 
release the grant even before the report of the Visiting Committee 
was available. Nor has any satisfactory reply been given as te 
why releases for additions to buildings were made by the ~ 

mission on cent per cent basis in disregard of the presCribed ceilings 
of 2/3rd being the share of U.G.C. They accordingly reiterate that 
a probe should be made into the circumstances in ~ i  release of 
Rs, ~ faiths was made disregardin,g the recommendations of the 
Expert/Visiting Committee and the resolution of the Commission 
itself 11111 also for the release of building grants in excess of the 
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..,...mbed ceiling, with a view to flx ~ it  therefor. The 
Committee shaD await a report OIl the outeome of the probe ...... 
I'eated by them. 

Dela!l in completion of 'P"ojects for preparation of University Level 
books assailed. . 

1.14. Dealing with undue delay in the completion of projects 
even after the prescribed tenure of 3 to 5 years, the Committee had 
made the following observation in paragraph 11.105 (Sl. No. 86) of 
the 73rd Report (Sixth Lok Sabha): 

"The Committee note that of the 242 projects in progress as 
on 1 November, 19713, as many as 52 were between 3 and 
4 years old and 85 were in progress for more than 4 years. 
In view of the fact that the original Scheme envisaged a 
tenure of 3 to 5 years for these projects, the Committee 
would like the Commission to keep a close watch on the 
progress of each of these projects with a view to ensure 
that the projects actually fructify and their completion is 
not unduly delayed." 

1.15. In their Action Taken Note dated 31 March, 1979, the Min-
istry of Education and Social Welfare have stated: 

"The Commission is keeping a close watch on the progress of 
all the old projects which have been in progress for a 
periOd exceeding four years and requesting the concern-
ed authors and the sponsoring institutions to expedite 
completion, through official and demi-official letters. 
Sometime back a demi-official letter was issued at the 
Commission's level. In responSe some of the authors ex-
plained problems faced by them and Commission is try-
ing to help them in overcoming their genuine dffiicul-
ties. The steps taken by the Cpmmission in this behalf 
have up to some extent brought about improvement in 
the position regarding completion of manuscripts under 
the 242 old projects; and 45 more manuscripts have 
been completed, and 5 of the 242 projects have been can-
celled due to non-implementation. The latest position 
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(as on 3()..11-1978) in respect of the projects approved 
up to 31-10-76 is as lDlder: 

I. Prajects initially approved 

2. Pujcts not t~ up hence cancelled 
3. "Projects where manuscripts have been completed 

... Projects in difl'erent stages of completion 

(a) Work yet to be taken up 

(b) Projects less than I year old 

(c) Projects 1-2 years old 

Cd) Projects 2-3 years old 

(e) Projects 3-4 years old 

(f) Projects 4-5 years old 

;.g) Projects over 6 years old 

Rs. 

362 

60 

1I0 

2 

9 
20 

27 

7 

35 
92 

Some of the projects which were pending for 2 years or-" 
over on 1-11-1975, are still pending completion as on 
30-11-1978 and the number of projects pending over four 
years of these 242 projects is 127." 

1.16. The Committee had desired a close watch to be kept on the 
progress IOf each of the projects with a view to ensure that the pro. 
jects adually fructified and their completion was not unduly delay-
ed.. The Committee find from the action taken reply of the Gov-
ernment that although some progress has been'made in the com-
pletion of manuscripts of projects, out of 242 projects in progress 
as on 1 November, 1976, the number of projects pending over four 
years has further gone up from 85 as last reported to the Com-
mittee to 127 as on 30-11-1978. This is indicative of the fact that 
the efforts of the Commisldon through issue of ofticial and demi-
official letters have Dot produced any appreciable result. The C0m.-
mittee would like the Ministry to initiate positive steps, including, 
if necessary, revision of the rules of the scheme, to ensure that the 
execution of the approved projects for production of quality books 
is completed within the stipulated period. 

E'Rq'Uitryintd the circu.mstatnces lettding to t ~  of over two 
hundred building projects costing Rs. 3.22 crores by the Delhi based 
firms of architects:-

1.17. In paragraphs 8.34 and 8.35 (Sl. Nos. 47 & 48) of the Report, 
the Committee had recommended as follows: 

"8.34 The Committee note that two Delhi-based firms of archi-
tects have managed to corner over 200 building projects" 
costing Rs. 3.22 crores in universities and colleges spread' 
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over 7 or 8 States. The Committee suspect that such cor-
neI'ing of projects costing over three crores by the firms 
would not have been possible without the connivance of 
the officers of the Commission ooncerned with the distri-
bution of building grants. According to a note prepared 
by the Secretariat of the Commission in' pursuance of a 
query from the ChaiI'man of the Commission on 7 Decem-
ber, 1973, the fact that these firms were apprQaching the 
universities and colleges with the offer that if the construc-
tion work was awarded to them they would be able to 
secure from the Commission building grants for the uni-
versities/colleges, came to the notice of the Commission as 
early as November, 1969. The Secretariat of the Com-
mission, however, could think of nothing else except issu-
ing a press note and a circular to the universities (and 
that too 6 months after, in May 1970). No instructions 
appear to have been issued to the various divisions/sec-
tions of the Secretariat dealing with building grants to 
take speical care to see that this situation was not allowed 
to continue. Even when a recurrence subsequently came 
to the notice of the Commission in 1972 and thereafter, 
the Commission was lulled into inactively by Secretariat 
at officials by the citation of the aforesaid circular of May 
1970 as a proof of action taken in the matter and no posi-
tive steps were taken to remedy the situation and to pre-
vent its recurrence in future. 

8.35. The Committee also note that despite the desire of the 
then Chairman of the Commission expressed in his note of 
4 January, 1974 that "an enquiry may be made from om-
eers who were incharge of the College Division as to how 
these two firms managed to comer so many construction 
projects" and a reminder by him on 4 July 1974 to the See-
retary of the Commission to "look into this personally" and 
submit to him an early report, the Secretary of the Com-
mission "discussed" this question with only 3 a.ailable 
officers (out of 5 officers concerned) and recorded in the 
Note put up by him to Chairman more than 7 months after 
his query that they "informed me that the proposals relat-
ing to the construction of the bUIlding projects were pro-
cessed as per guidelines circulated to universities and eol-
leges". He further recorded: ''1 may in support of these 
officers submit that we had not taken notice of the name 
of the firms of the architect which prepared the plans and 
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fexamined them as they came through the university con-
.·cerned". He assured the ChaiI'man that "to the best of 
my knowledge I have no reason to believe any malafide in-
tention on the part of these officers." The Committee. 
however, consider this view of the Secretary of the Com-
'mission as belatedly poor attempt to defend the officers 
concerned with the distribution of building grants in the 
period before 1974. In order to dispel the strong impres-
'sion of collusion on the part of the officers of the Commis-
sion w.:th the two architects leading to the situation des-
cribed above, the Committee would like the Ministry of 
Education ani Social Welfare to set up an independent 
enquiry Committee to investigate into the matter, and 
if, as a result of this enquiry, any of the officers of the 
Commission, irrespective of whether they are in the ~ 
mission at the moment cr outside, are found to be guilty 
of gross irregularities and collusion with the architects, 
suitable act:on should be taken against them". 

1.18. Ln a note dated 25 November, 1978, the Ministry of Educa_ 
tion and Social Welfare have stated: 

44Government have appointed a one-man Inquiry Committee 
headed by Shri N. D. Rajan, Chief Engineer (Vigilance), 
Central P.W.D. to look into the allegations. Its report is 
awaited." 

1.19. ~ a copy of the Government Resolution dated the 25th 
Apr"ll, 1978, it is seen that the one-man Inquiry Committee was re-
.ured to give its findings and recommendations within a period of 
-two months from the commencement of the Inquiry. From a copy 
9f another resolution dated the 11th January, 1979, it is noticed that 
'the inquiry Committee started its work from 4th September, 1978 
1IDd it was permitted to give its final findings and recommendations by 
15th January, 1979. The Ministry had assured the Public Accounts 
Committee that a copy of the report of the one-man Inquiry Com-
mittee would be sent to them in due course. Again on the 12th April, 
1979, the Ministry was requested to make available a copy of the Re-
'port together with the date when it was presented to Government 
- also the action taken thereon by the Minisbry so far. The Minis-
try have informed on 17 April, 1979 that the one-man Inquiry Com-
mittee submitted its report to the Ministry on 6 December, 1978 and 
~  same is under consideration. ' 

'7l7 LS-2 
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1.20. Pursuant to the recommendation contained in paragraph &.3t 
and 8.35 (SI. Nos. 47 & (8) of the 73rd Report of the Public Aocounts 
Committee (Sixth Lok Sabha)', the Government had appointed a one-
man Inquiry Committee on 25 April, 1978 to look into the allegations 
about the circumstances leading to cornering of over two hundred. 
building projects, costing Rs. 3,22 crores, in universities and colleges-
in several States by two Dei1hi-based firms of architects and to t ~ 

mine if there had heen any connivance on the part of aDy officials 
of the University Grants Commission. The Inquiry Committee is 
stated to have presented its report on 6 December, 1978. The Com-
mittee regret that despite the request made on 1 May 1978, the 
assuraDCe given by the Ministry on 19 May 1978 and a communication 
addressed to the Ministry on 12 April 1979, the Ministry have not 
eared to furnish to the Public Accounts Committee for their perusal 
a copy of the report of the Inquiry Committee. The Committee 
would like that a copy of the Inquiry Committee report should be 
sent to them at the earliest. The Committee consider that a period 
of four and a half months is too long for the Goveryment to take 
a decision on the report of the Inquiry Committee. They desire that 
Government should take decisions on the findings and recommenda-
tions in the Report promptly. The Committee would like to be in-
formed O'f the follow-up action taken on the findings and recommen-
dations of the Inquiry Committee within the next three months, i.e. 
by the el1d of July, 1979. 

April 24, 1979. 

Vai3akha 4, 1901 (S). 

P. V. NARASIMHA RAO, 

Chairman,. 
Public r1ccounts Committee"-



CHAPTER U 

CONCLUSIONS OR RECOMMENDATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 

One (lIf the primary functions of the University Grants Commis-
sion is the determination and maintenance of standards of teaching, 
examination and resean:h in universities. In pursuance of this func-
tion, a Committee on Standards of University Education was appoint-
ed by the University Grants Commission in August, 1961. The Com-
mittee submitted its report in October, 1964. The Report of the Com-
mittee was considered by the University Grants Commission in May 
1965. The University Grants Commission merely forwarded the re-
port to the universities and the State Governments for suitable 
action. This perfunctory action of the University Grants Commis-
sion in regard to the report of the Committee on Standards came in 
ror criticism by the Estimates Committee in their 52nd Report (Third 
Lok Sabha) (April 1966) who. recommended that "the University 
Grants Commission should pursue recommendations of these expert 
committees with the State Universities and keep a record as to how 
many recommendations of each expert commi:tee have been imple-
mented." The Public Accounts Committee also, in their 114th Re-
port (Fourth Lok Sabha) (1969L7() took note of the reply of the 
Ministry of Education that some of the recommendations of the 
Standard Committee were under various stages of implementation. 
Seven years after the last quoted report of the PAC, the Secretary, 
University Grants Commission has admitted before the Committee 
during ev:dence in September 1977 that no watch was being kept 
on the implementation of individual recommendations of the Stan-
dards Committee and that the University Grants Commission "only 
keep a watch on the schemes rather than on the original recommen-
dation." The Committee cannot but deplore the scant regard shown 
by the University Grants Commission to the specific recommenda-
tions of the Standards Committee which it had itself appointed in 
pursuance of its basic objectives. 

[So No.1 Appendix VII Para 1.21 of '73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken by the Ministry /Department 

A report on the implementation of the recommendations of the 
Committee appointed by the University Grants Commission on stan-

13 
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dards of University Education is given below:-

Chapter I: Aims of University E'du.cation in India 

The Standards Committee has recommended that universities 
should ensure that they reflect and respond to the life of the people 
living around them. This is sought to be achieved through pro-
grammes of Adult Education and Extension. The i ~ sit  Grants 
Commission has already finalised the guidelines in this regard and 
proposals from universities and colleges are being processed in 
accordance with the guidelines and the national objectives. 

The role of the university system has also been spelt-out in the 
paper "Development of Higher Education in India-A Policy Frame" 
prepared by the UGC and circulated to the universities and being 
implemented through various working groups. 

The suggestions of the Standards Committee regarding updating 
and modernization of syllabi, extension of knowledge and skills to the 
community around the university and increasing proviSion by way 
of support for research and investigations have been implemented 
through concerted measures, especially during the last plan period. 

Cho.pter II: Evaluation of Standards 

The Committee has not given a categorical answer to the question 
whether standards have deteriorated during the last 10 or 15 years and 
finds the picture one of 'light and shades'. It has commended the 
variou,s steps taken by the UGC to make a definite contribution to 
improve facilities in the universities and colleges and pointed out 
that the resources placed at the disposal of the Commission have 
been far :from adequate to deal effectivelx with this problem. 

The Commission has from time to time drawn the attention of 
the Government of India to the inadequacy of resources placed at 
its disposal. 

Chapter III: AdmisSion Policy 

The Commission has stressed from time to time the need for 
adopted measures which will reduce pressures on the University 
system, such as, effective vocationalization -at the secondary stage, 
delinking most of the jobs from degrees and changing the present 
recruitment policies which V'ir'tually make a degree a minimum. 
qualification for any good job. It is for the Government to take 
necessary' steps in this regard. 
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The facilities for correspondence courses, part-time courses etc. 
:have already been augmented by the Commission, as recommended 
by the Standing Committee. Presently, 21 universities and one 
institution deemed to be university are offering correspondence 
courses for B.A.IB.Com., M.A.IM.Com.IM.Sc. and B.Ed. degrees. 

Cha.pter IV: Courses of Study 

As recommended by the Standards Committee, the UGC has al-
ready constituted Standing Review Committees for continual study 
of university courses in the light of modem developments in the 
respective fields. This is a continuing exercise. 

The subject-panels appointed by the UGC have completed their 
survey of the status of teachlilg and research in various disciplines. 
Various measures have also been taken DY way of follow-up of 
the recommendations of the panels. 

During 1976-77 and 1977-78, 28 regional workshops were organised 
in various disciplines to give effect to the recommendations of the 
panels regarding revision of syllabi and new thrust in teaching 
and research. 

The programmes of seminars, conferences, refresher courses 
and workshops has also been augmented as recommended by the 
Standards CoInIIUttee. 

Chapter V: U'ndergrad:uate Education 

The entire question of the reorganisation of courses at the under-
graduate level has been reviewed by the UGC in the context of the 
new pattern of education. Guidelines for the purpose have been 
formulated and circulated to the universities for implementation. 
Emphasis in these guidelines is on up-dating of courses, diversifica-
tion, flexibility, social responsibilities, relevance, inter-disciplinary 
approaches and practical orientation. 

155 colleges have already been identified by the Commission to 
try out the new restructured courses with emphasis on rural deve-
lopment, field and project work and problems having local and re-
gional bearing. ~. r 

The suggestion of the Standards Committee for core-courses has 
also been incorporated in the guidelines. It has been suggested that 
the new curriculum should provide a set of broad foundation courses 
in the three broad areas of knowledge viz., humanities, social scien-
ces and sciences and these together with applied studies/projects 
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and exten,sion should be provided within 20 to 25 per cent of the 
time available for all studies in the three-year courses. The purpose 
is to create a greater awareness of oneself and of the social, cultural 
and natural environment. 

The new pattern of education viz., 12+3 has already been 
~ t  and is being implemented by the states in a phased manner. 
At the first degree stage, universities have made provision for pass 
and honotrrS courses, as suggested by the Standards Committee. 

Chapter VI: POS1:fJrad:uate Studies and Research 

The Standing Committee on Postgraduate Norms and Academic 
Centres at its meeting held on 13th March, 1974 considered the ques-
tion of the quality of postgraduate education in the country in-all 
its aspects. The Committee felt that while some expansion of post-
graduate education was inevitable and necessary, it would have to 
be necessarily need-based and efforts be made to ensure ~ lit  of 
postgraduate education. 

The norms for the purpose have been laid down and the assis-
tance of the Commission is now linked with these norms. 

The Commission has accepted the view that as far as possible 
postgraduate teaching should be concentrated in the university de-
partments and that central facilities should be created wherever 
there are at least five colleges in a city. The State Governments 
have been advised to set up postgraduate centres on well-defined 
criteria, justified demand, need and careful planning. 

The Commission has also suggested to the State Governments 
the ~ for carrying out surveys in order to determine the need for 
expanding postgraduate courses. These surveys hflve alrea\ly been 
taken up by some states . ~  Madhya Pradesh. 

The Commission has also been following the guidelines regarding 
the scope and role of university centres for postgraduate studies. 
Support is also being provided for pooling of resources by the col-
leges and university departments. 

Chapter VII: Science Education 

The programme of organizing summer institutes for improving 
the teaching of Science has already been expanded, as suggested by 
the Standards Committee. Support for 'research in science has also 
been augmented. 
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'Courses of study in science subjects are being reviewed from time 
10 time as suggested by the Standards Committee. 

The Commission has approved the establishment of science edu-
cation centres at Madurai and Rajasthan universities in order to pro-
mote the teaching of science, innovative programmes at the univer-
sity level, design and fabrication of tools requitred for science teachers, 
production of materials including text books, l ~  manuals, 
-etc. 

The suggestion that Indian Scientists working abroad should be 
offered ccmgenial conditions of work in India is being met through 
the scheme of visiting professors appointments. The following 
guidelines have been accepted by the Commission in this regard, 

Visiting Professorships 

(a) A Visiting Professor should be on eminent scholar in his 
subject. 

(b) The maximum tenure of a VisitiDg Professor be one 
year and minimum three months. 

(c) The Visiting Professor be paid a honorarium upto 
Rs. 3,000 per month. 

(d) A suitable provision be made to enable the Visiting Pro-
fessor to travel within the country for approved academic 
programmes and also for reimbursement of medical ex-
penses, if any. 

Visiti1lG Appointments • 

(a) The duration of visit should not be'less than two weeks 
and should not eX'Ceed four months in a year. 

(b) The travel expenses would be met by the host institution. 

(c) In case of a person receiving his salary from the "parent 
institution", for the period of visit, the host institution 
would provide hospitality and honorarium not exceeding 
Rs. 1,000 per month. 

(d) In the case of a person not receiving his salary from his 
"parent institution" for the period of his visit the "host 
institution" would pay an honorariUm not exceeding 
Rs. 2,500 per month. 
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Facilities f<or collaboration between Indian universities .... 
universities abroad are sought to be augmented through bjJatenl 
links under the Cultural ~  Programme. 

Chapter VIII: Improvement of Teaching 

The various suggestions regarding the improvement of teaddnc 
made by the Standards Committee are being achieve-:l through .... 
sional evaluation, details of which aTe given in Chapter X of Exami-
nation Reforms. 

The Commission has already taken necessary stePs towardS the 
revision of the salaries of university and college teachers, resideotial 
accommodation for teachers and other measures like national 
fellowships, national lecturers,  visiting professors, visiting appoint-
ments, etc. 

Minimum qualifications f-or teachers of different categpries have-
also been laid down, as suggested by the Standards Committee. 

Chapter IX: Medium of 1 nstru.cticns 

The entire position in this regard has been revised by the ~
ing Group on the introduction of regional languages as media of. 
instructions. According to information available with the-ec.a-
mission, 83 universities are using regional languages as media • 
instructions at various levels. The Commission proposes to imPite 
proposals from the universities and colleges for sUPPQrt by way fill· 

adequate preparation for the switch over. However, the map 
part of support f-or the preparation of ~ monographs, refetEiWA! 
materials, etc., has been provided by the Book Production BoanII/ 
State Granth Academies and the position will continue tQ be so. 

The Commission has already formulated the guidelines for :re-
medial courses. Necessary support for this purpose has also beI!D, 
provided. 

An increasing number of teachers have been taken advan' 8 
of the training facilitIes at the Central Institute of English .... 
Foreign Languages at Hyderabad, as recommended by the Standaic1s 
Committee. 

Chapte-r X: Examination Reform 

During the close of the Fourth Five Year Plan and in the C'lUftIIt 
plan period, the Commission laid special emphasis on the impIe-
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mentation ot various measures of examination reform. The main 
emphasis is on the following aspects of examination reforms. 

(a) Continuous sessional evaluation as a sURPlement to the-
present final examination. 

(b) The development of question banks in order to eliminate-
some of the shortcomings of setting up examination 
papers and as a means for revision and modernization of 
courses of study. 

(c) Introduction of grade system instead ~ the present mark-
iI",g system in order to increase reliability and bring 
about better compM"ability among different SUbjects. 

(d) Introducation of a semester system in order to have, 
greater flexibility. 

According to information available with the Commission, ses-
sional evaluation at different levels has been introduced in 47 uni-
versities, 14 agricu1tral technical universities and 7 institutions-
deemed to be universities. Question banks have been or are being-
developed in 19 universities. Grading system is in operation at 31 uni-
versities/institutions. Semester system is in operation at 40 univer-
sities and five institutions deemed to be universities and all the-
agricultural and technological universities. 

Chapter XI: Colleges 

The question of formulating conditions for the evaluation or 
colleges is being referred to a Working Group. This will be done as 
part of long-term planning but otherwise the present policy is that 
no new college should be established in the next plan period, ex-
cept in tribal areas. This view has already been brought to the at-
tention of universities. 

The Commission has laid down the guidelines ror assistance to' 
autonomous colleges, as recommended by the Standards Committee .. 
Autonomous status has already been granted to certain colleges of 
the Madras and Madurai universities. 

The suggestion that universities should set up a Centre under' 
their own auspices to serve as a pace setter for other colleges has 
also been implemented. 

The recommendation that the Government should meet 90 per 
cent of the deficit of all colleges, as in the case of the colleges of 
DeIhl University, is for the Government to implement. 
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·Chapter XII: Orga:nisation of the University 

The question of the governance of universities has been gone 
into by the Gajendragadkar Committee and the Sen Committee. 
These recommendations are taken into consideration at the time of 
.processing proposals for the establishment of new universities. 

Chapter XIII: Maintenance and Coordination of Standards 

The Standards Committee has observed that the U.G.C. has 
dealt with the problem of university autonomy with great tact and 
wisdom. The CoInIni$sion has continued to ao so. 

• 
The Standards Committee has suggested that the academic acti-

vities of the U.G.C. such as holding of seminru-s and conferences, ap-
pointment of review committees, setting up of Centres of Advanced 
Study, etc. need to be strengthened further. This has alraady been 
done. 

The Standards Committee has suggested that the present outlay .. 
on higher education should be increased sufficiently. The Commis-
sion agrees with this view but it is to be implemented by the 
-Govt of India. 

\ 

The Standards Committee has also suggested .strict control by 
the Central Government on the establishment of new universities. 
This is now being done. 

(Ministry of Education & Social Welfare O.M. No. F.7-3/7B-U. 5-
dated 31-3-79). 

Recommendation 

1.22. The Report of the Education CommiSSion, appointed in 1964, 
was submitted in June, 1966. The report inter alia contained sug-
gestions and recommendatians regarding determination and main-
tenance of standards of teaching, examination and research in uni-
versities. Thfl University Gra'nts Commission appointed an Im-
plementation Committee (Kothari Committee) to process the re-
commendation of the Education Commission. This Committee 
met in May 1967. Meanwhile, a conference -of Vice-Chancellors 
was convened in September, 1967. It also considered the imple-
mentation of the recommendations of the Education Commission. 
'The decisions taken at the May.J.967 meeting of the Implementation 
Committee and the recommendations of the conference of Vice-
Chancellors were placed before the University Grants Commission in 
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October and November 1967. Thereafter neither the Implementa-
tion Committee met nor any systematic watch was kept on the im-
plementation of the recommendations of the Education Commission. 
In regard to the fate of the va'1"lous recommendations of the 
Education Commission, the Commission informed Audit in October 
1976, that the recommendations of the Education Commission had 
been "taken into a(!count in finalising the Fourth Five Year Plan." 

1.23. The Committee take adverse notice of the slipshod manner 
in which the suggestions and recommendations by the .... Education 
Commission at considerable labour and expense spread over more 
than 2 years, were handled by the Unversity Grants Commission. 
The minutes of the meeting of the Implementation Committee in 
May 1967 are a vivid testimony of the perfunctory and insub-
stantial approach of the Commission to the report of the Education 
Commission. The Committee desire the Ministry of Education and 
University Grants Commission to devise methods of systematic pro-
gressing of the recommendations of various expert bodies appointed 
by the Government to go into various aspects and problems of hig-
her education. No doubt it is a stupendous task as the monitoring 
would have to be done university-wise, but this work has to be 
undertaken if the appointment of the various expert Committees has 
to be purposeful and an impact has to be made on university educa-
tion. 

,[S. No.2 and 3 Appendix VII Para 1.22 and 1.23 of 73rd Report of 
PAC (6th Lok S'abha)] 

Action taken 

A report on the Implementation of the recommendations of the 
Education Commission (1964-66) is given below: 

Chapter I: Education and Naticmal O ~i s 

The action taken by the UGC is spelt out in our reply to para 1.21. 

Chapter II: Educl1:tic>7l.al System; Structure and Standards 

As indicated in reply to para 1.21. the guidelines for the reorga-
nisation at the university stage in the context of the new pattern of 
~ ti  have already been formulated and circulated to the uni-
versities. 

·Chapter III: Teacher Status 

The position as indicated in reply to para 1.21. 
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Chapter IV: Teacher Educaition 

The Panel on Teacher Education advises the Commission regard-· 
ing the maintenance and improvement of the standards of teacher-
education. 

The U.G.C. also appointed a Joint Consultative Cozr.mittee with. 
NCERT on T ~  Education. The Committee has finalised its re-
commendations regarding admission, recruitments, duration of the· 
courses, and contents of courses. These have been circulated to the-
universities for i l t ti~ . 

Chtlpter V: Enrolrn.etn.t and Manpower 

The forecast of manpower needs and requirements done by the 
Education Commission has been found to be wide off the mark. This· 
is true of manpower forecasting in various other countries. Never-
theless the Commission has advised the universities and State Govern-
ments to carry out a survey of the educational needs of the area before-
starting new institutions. The U.G.C. grants are also being linked 
with the results of the survey. 

Chapter VI To X: 

The U.G.C. is not concerned. 

Chapter XI: Higher Educa.rtWn: Objectives and Improvements 

The measures taken by the U.G.C. for the improvement of standards 
of teaching and research in the universities and colleges are outlined' 
in the reply to para 1.21. 

The recommendations of the Education Commission regarding the-
establishment of major universities has not been found to be accept-
able. 

In the approach to development for the sixth plan the Commis-
sion has decided to group universities under three categories on the-
basis of profits of individual departments. These categories are well-
developed university, developing universities and universities which 
have the potential to reach the well-developed st ~ in the next five 
years. The main attempt will be to see that (a) in the case of welT 
developed departments, the general plan assistance is utilized to a very 
minimal level and recourse is: taken to obtain assistance for their 
activities from the various quality improvement programmes and 
research support available from the Commission, on the basis of 
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-well defined and time-bound programmes with specific academic 
.:accountability, (b) to make available to the developing departments 
necessary amounts to bring their facilities and activities to an opti-
mum level essential ror maintenance of proper standards and (c) to 
identify from amongst the developing departments, a few depart-
ments which are in a stage of development and have the potential 
to become fully developed over the next five years with the help 
of some critical inputs and academic gUidance. A cluster of such 
departments could be considered for intensive development at an 
appropriate stage during the current plan period as envisaged in the 
approach paper. 

The recommendations of the Education Commission regarding 
the provision of students services are being implemented with pro-
vision for scholarships, fellowships and assistance towards the cons-
tructiun of hostels, improvement or establishment of study centres, 
student homes non-resident students centres, students aid fund, 
book banks, play fields and gymnasia. etc. It has also been decid-
ed to provide assistance for play-fields, gymnasia and cailteens. 

'Chapter XII-Higher Education: E ~ t and Prograrmmes 

The measures taken by the Commission regarding expansion of 
facilities, selective admissions, part-time and own-time education, 
postgraduate education and research and reorganization of courses 
are outlined in reply to para 1.21. 

.Chapter XIII-Governance of Universities 

Reference has already been made to the report of the Committee 
on Governance of Universities and action taken thereon in reply 
to Para 1.21. 

"Chapter XVI-Science Educa.tion and Research 

The measures taken by the U.G C. for the promotion of Science 
Education :md research are outlined in reply to para 1.21. 

Ohapter XVII-Adult Education 

The programme of Adult Education and Extension has been 
-taken up by the U.G.C. in a big way. The guidelines have been 

l~t  and circulated to -the Universities and . ~ (An-
nexure--I) . 

Proposals received from the U'Iliversities and colleges are being 
l s~  according to these guidelines Efforts are also being made 
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towards the greater involvement of the universities and colleges: 
through seminars and workshops. 

2. Government and the University Grants Commission have 
noted the observations of the Public Accounts Committee regarding 
systematic progressing of the recommendations of expert bodies and 
efforts will be made in future to devise time-schedules for imple-
mentation of recommendations of such bodies. 

[Ministry of Education and Social Welfare O.M. No. F.7-3178-U.5,. 
dated 31-3-1979] 

Recommendation 

The Committee find that although the PAC had recommend-
ed as far back as 1970 for the appointment of a: Committee to review 
the work done by the Commission so far and to chart out a course 
of action for the future and the Government intimated the acceptan-
ce of the recommendation in a note sent to tHe Committee in Decem-
ber, 1970, it took the Government 3-112 years to set up the Review 
Commitiee (August, 1974). It took the Review Committee about 
2-1!2 years to submit its report (February, 1977). It took another 
5 months for the Government t'O lay the report before Parliame·nt 
and to appoint an Empowered Committee to process the recom-
mendations of the R i~  Committee (July, 1977). The Commit-
tee are informed that no time-limit has been laid down for the 
Empowered Committee to finalise action on the various recom-
mendations of the Review Committee. Despite the assurance' 
given by the Secretary, Ministry of Education and Social Welfare 
during evidence in September, 1977 that "in two months' time the 
report (of the Empowered Committee) will be finalised", the Com-
mittee were informed on 10th April, 1978 that the report of the Com-
mittee is still "under submission to Government." The Commit-
tee are distressed at the tardy pace of implementation of the recom-
mendation of the Public Accounts Committee which was accepted 
by Government as far back as 1970. They would like Government 
to prescribe a time-bound programme f9r implementation of such of 
the recommendations made by the Review Committee as are accept-
ed by Government. 

[S1. No.4 Appendix VII Para 1.41 of 73rd Report of 
PAC (6th Lok S'abha)] 

Action Taken 

The recommendation of the Public Accounts Committee has been', 
noted for compliance, 

[Ministry of Education and Social Welfare O.M. No. . . ~. 

dated 23-12-1978] 
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Recommendation 

The Committee find that the University Grants Commission has: 
been functioning without rules and regulations on some of the very 
important aspects of its working. For instance, the Commtitee find 
that the draft rules under Section 25(2) (e) and (f) requiring the 
universities to furnish returns and information relating to (i) finan-
cial pos;tion of the university, (ii) studies undertaken in the univer-
sity, an,l (iii) all the rules and regulations relating to the standard 
of teach mg and examination in that university in respect of the vari-
ous braJ ches of learning, proposed by the Commission as far back 
as in 1974 are still under discussion between the various Ministries 
and ~ not yet been notified. The Committee are surprised that 
even thllUgh this power was available to the Central Government 
right from 1956, the proposal to frame rules was mooted only in 1974 
and that the rules are yet to take a concrete shape. The Commit-
tee would like Government to finalise and notify these rules with-
out further delay. 

[So No. 6 Appendix VII Para 1.57 of 73rd Report of 
PAC (6th Lok S'abha)] 

Action Taken 

Although the power to make rules under Section 25 of the UGC 
Act is vested in the Central Government, in actual effect the Uni-· 
versity Grants Commission submits proposals to the Government 
for making rules under the various clauses of this Section as and 
when the need for framing such rules arises. This is a continuous 
process. The University Grants Commission has been asked to 
submit to the Government proposals for framing rules under clauses 
(2)  (e) and (f) of Section 25 and as soon as the proposals are re-
ceived, the same would be examined and notified. 

[Ministry of Education and Social Welfare O.M. No. F.7-3/78-U.5, 
dated 23-12-1978}" 

Recommendation 

The Committee also find that some of the rules and regulations 
issued by the Central GovernmentjU.G.C. are more than 10 years 
old. They would like the Central GovernmentlCommission to 
examine these rules in the light of experience and amend or revise· 
them, if necessary. . 

[So No.9 Appendix VII Para 1.60 of 73rd Report of' 
PAC (6th Lok Sabha) 1 
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Action Taken 

The recommendation of the Committee is noted for compliance . 
.A Committee consisting of representatives of University Grants 
'Commission, concerned Ministries and Comptroller and Auditor 
tGeneral of India has been constituted to review the rules. 

[Ministry of Education and Social Welfare O.M. No. F. 7-3/78-U.5, 

dated 25-11-1978] 

Recommendation 

The Committee find that whereas in 1969-70, the non-plan and 
plan payments of the Commission were 'of the order of roughly 
-Rs. 9 crores and Rs. 15 crores respectively, in 1975-76, these have 
risen to Rs. 30 crores and Rs. 29 C'l"ores respectively. There has been 
thus over the years a disproportionate increase in non-plan expen-
diture vis-<L-Vis the 'plan payments. The Committee recommend that 
-the Commission should examine how best to reduce the non-plan 
,expenditure to keep it to the minimum. 

[So Nt>. 10 Appendix VII Para 2.8 of 
73rd Report of PAC (6th Lok Sabha)] 

Action Taken 

By its very nature, the development expenditure on education 
has a considerable component of recurring items. At the end of 
each plan period, therefore, a substantial part of plan expenditure 
is carried over to non-plan. 

Revision of scales of pay of the staff of the University Grants 
'Commission and of the teaching and non-teaching staff in Central 
Universities together with periodical increase in ll ~ s pay-
able to them at the rates applicable to the corresponding Central 
'Government employees is a major contributing factor towards in-
crease in non-plan expenditure, 

Every effort is made not to increase the non-plan expenditure and 
-the Universities are advised to follow the instructiQns issued by the 
'Government of India for exercising economy in non-plan expendi-
'ture. It may be added that whereas plan payments are for a 
-specific period, the non-plan expen'iiiture is an effect of the cumu-
lative recurring ~ it  approved over successive Plans. The 
.commission has however decided that while determining the deve-
Jopment grants of the Universities, the facilities available under 
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'mon-plan should be kept in view, and &ven, if neeessary, the deve-
~ t requirements could be met by suitably adjusting the posts 
.P i~  urider non-plan. 

[1linistry of Education and Social Welfare O.M. No. F.7-3178-U.5• 
datld. 25-11-1978] 

Recommendation 

The Committee were infonned during evidence that the expen-
<diture under the cultural and bilateral exchange programme was 
intended to cover foreign tours of "individual professors and teachers 
.1:Oing in connection with their research work and exchange program-
me between India and other countries" as also that "incurred by us 
~ the foreign professors coming to India and visiting our univer-
sities". It was further stated during evidence that "this expendi-
ture includes the items covered under the cultural agreements the 
Government of India has with different countries and the program-
mes as far as it relates to the University system is handled by the 
University Grants Commission." From the information furnished 
to the Committee, they observe that Chairman and Secretary as 
also Deputy secretary and Administrative Officers of the University 
Grants Commission have been regularly undertaking tours under 
this ~ . The Chairman of the University Grants Com-
mission has, since 19'73-74 and upto December 1977, undertaken as 
many as 13 tours, varying from 2 to 4 per year. During the same 
period, the Secretary UGC has been on foreign tours on as many 
.~ 11 times. The Committee expresses its disapproval to the fre-
-quent tours undertaken by the University Grants Commission Se-
-cretariat officers at Commission's expense. The Committee would 
like the Ministry of Education to lay down guidelines for the pro-
fessors ang teachers u."ldertaking foreign tours under the cultural 
~  bilateral exchange programmes ensuring that no single person 
is allowed to tSke undue advantage under the programme at the 
-cost of the other equally, if not more, qualified and competent per-
sons. In so far as the non-academics are concerned the tours should 
. be drastically curtaile:9. The itt~ desire that the details of 
-tours should be appended in the Annual RepOrt of the Commission. 

[So No. 11 Apwndix VU Para 3,8 of 
73rd Report of PAC ~t  Lok Sabba)] 

Action rakea 
The Iecommendation of the Committee has been noted for com-

pliance. 
{Mtnistry 01. EdUC4tion and Social Welfare O.M. No. F.7-3178-U.9, 

'17 l.S-3 
dated 25-11-1978] 



Keeommendatioa 

-4.20. It has been admitted during evidence and in written replies 
., the representatives of the Ministry of Education and of the Uni-
versity Grants Commission that the initial scheme-wise allocation 
(within the ceiling of Rs. 115 crores provided to the University 
Grants Commission for the Fourth Plan period) drawn· up by the 
~ t i t of the Commission at the instance of the Commission was 
aot fOl'IIlal1y approved by the Commission before being transmitted 
to the Ministry of Education on 1 July, 1970. It is also a fact that 
:!fUbaequent changes in the allocation for teacher education and 
adult education for the Fourth Plan period were also not specifically 
approval by the Commission. The Committee consider that in such 
important matters as the allocation of funds for different schemes 
iuring the Plan period, specific approval of tlfe C6rnm.is&ion shottId 
uve been taken not only at the initial stage but also every time it 
".u proposed to effect a change in the allocation for individual 
sehemes in the light of the progress of the scheme and its capacity 
for absorption of funds during the remaining part of the Plan 
period. 

[51. No. 12 Appendix VII Para 4.20 of 73rd Report of PAC 
(6th Lok Sabha)] 

6,etioD Takell 

The recommendation of the Committee h8.6i been noted for com-
.pUance. This would also be taken into account while framing the 
-.wations for delegation of powers under Section ~ T  of the 
University Grants Commission Act. 

fll,tnfatry of Education & Social Welfare O. M. No. F. 7-3178-U.5-

~ ~ T  

Reeommeadatiott 

1'tiIe Committee note that although the Univeraity Grants Com-
IRfulon Act, . 1956, has been in operation for more than zo years, 
t?e CommisSIon has not made and notifie4 regulations under Sec-
tion 27 of the Act delegating its powers to the Chairman, Vice-
Chairman or any of its officers. They also note that in the absence 
tJf these regulations, the Chairman, the Secretary and other 
.ofticers of the commission are exercising the powers under delega-
tion by a resolution of the Commission adopted way back: in 1956. 
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:An interesting feature of this resolution oj lIH 15 Uta, tle eoJmlis-
lion has, by means of 'this resolutima, au.tborJsed tM Chairman 
to exercise "all powers and do all acts aad thiBgs wbieh .ay be 
nercised or done by the Commiasion." TIle resolution also pro-
"fides that the Chairman may delegate 10 ~ or other 
.meers of the Commission ~ s  of the powen; and the functions 
.erciseable by him or under the Univenlity Gran1ls Commission 
_ he may deem necessary". The Committee are informed that the 
Chairman has, frOID! time to time delegated to the Secretary and 
lither officers of the Commission powers and functions exerciseable 

-7 him or under the University Grants CmrunWlon Ad. The 
Committee feel that by means of re!olution 01 11M, the Univer8ity 
Grants Commission have, by and large abdisted their statutory 
powers, functions and responsibility in favour of the Chairman and, 
lLnder his delegation, the 'Secretary aDd other olice.rs of Ule Com-
mission. The Committee feel tlmt this position is not only far from 
,.tisfactory but also against the express intentions of 'Die University 
.Grants Commission Act. The Committee would like the Mnilstry of 
Aiucation ana the University Grants CQJII\inisIIWm 10 earefully 
:frame and notify regulations under Seetion 71 .1 the Act ensuring 
)roper exercise by the Commission themselves ef the powers and 
functions assigned to ~t  under the Ad. 

[8. No. 13 Appen.dix VD Para 4.21 of 73.rd .Report o! PAC 
fSbf Lok SabTia) J 

Actio. Taken 

The Commission's oftiee has prepared _aft Yegulations under 
~  27 (1) of the UGC Act. These regulaftons aYe n.w being 
Yetted by a Committee ccmsisting of the foBewing: 

1. Chairman, UGC. 

2. Vice-Clutirman, UGC. 

3. Prot, Y. V. Matbm, 
Director, 

National Staff Col1egefnr 

Educational Planners &, AdministratGYs 

New DeIhl. 

4. Shri S. N. Pandita , 
Joint Secretary, 
Ministry of Edueatian & Social WelfaTe 

, 



5. Sbri KamJeah Sharma, 
Joiat Secretary, 

• 
Department of Personnel & 
Adminhtrative Reforms. 

As soon as the Committee has finaliaed its recommendations the 
same woutd be pIace4 before the Commission and then sent to the 
Government sf blcIta b' C6Ileurrenc:e before the regulations are 
notified. 

[Ministry of. Hducation It Social Welfare O.M. No. F. 7-3/78-U. 5, 
dated 25-11-1978] 

Bee8lDlDea.tlatiOli 

From the foregoing information and evidence, it is clear that 
during the F(Ju.rtl\ Plan period, the UGC did not have a system of 
periodical appraiJat of. the progress of the Plan schemes in the 
sense of critical review of achievements in regard to various plan 
schemes with reference to targets, whether firm or notional. The 
Commission's Secretariat has been, on the request of the Planning 
Commission, cempilingand forwarding to the Planning Commis-
sion data and information on the progress of plan schemes from 
time to time on the format suggested by the Planning Commission. 
At no stage the Commission had an opportunity to formally con-
sider and diacuss these 'reviews'. The Committee also note the 
position taken. by the Ministry of Eclu.eation and Social Welfare 
that the concept 6f targets "did not seem realistic/useful", that the 
Commission did not lay down 3.llY physical targets to be achieved 
in the Fourth PlaI\ period and that "no targets can be laid down 
in advance foc the number of books, items of equipment etc." The 
Committee regret that the UGC did not care to evolve a regular 
system of appraisals of the various schemes launched during the 
Fourth Plan period.. so as to inform itself of the impediments in 
the way of implementation of the schemes for taking corrective 
measures. 'l1l.e COouau'ttee have, later in this report, pointed. out 
the shortfalls in the achievement of targets on the basis of which 
funds were made available to the Commission. At this stage the 
Committee would only like to point out that had the Commission 
kept a firmer grip on the implementation of the various programmes 
undertaken during :ftteF:ourthFive Year Plan; the achievements 



31 

would have been far more impressive thaD what actually have 

been. 
[So No. 14 Appendix vn Para 5.17 of 73rd Report of PAC 

(6th Lok Sabha} 

Adiola Taken 

On 18th October, 1978, a directive has been issued by the 
Central Government to the University Grants Commission under 
Section 20 of the UGC Act, 1956, inter-al a, directing it to under-
take a comprehensive review of the various programmes being 
implemented by them and the impact that they have made on the 

fulfilment of the statutory responsibilities of the Commission, 
. ' 
namely, determination and maintenance of standards of teaching, 
examination and research in universities. An objective of this 
review would also be to identify a number of schemes which are 
peripheral or which have not registered any impact on the main-
tence and improvement of standards of university education to ciis-
continue them. 

[Ministry of Education and Social Welfare O.M. No. F. 7-3/78-U.5, 
dated ~  

Becommeac1ation 

The Committ€e are informed that during the Fifth Plan period 
the Commission have introduced the system of appraisals of the 
Plan Schemes and one such appraisal was done in December. 1978. 
They are also informed that each year the budget estimates are 
considered by a sub-committee of the Commission which considers 
them with reference ~  the progress of the scheme and recommends 
the budget estimates therefore. The est" mates, as approved by the 
wb-committee, are thereafter considered and adopted by the UGC 
f()rmally. The Committee trust that a sub-committee of the UGC 
which examinee; these estimates with reference to the progress of 

the schemes, would apply its mind to the progress of the ~ 

and report to the Commission any laxity in physical performance 
for timely and corrective action. 

[Ministry of Education and Social Welfare O.M. No. F. 7-3/78-U.5. 
(6th L~  Sabha)] 

AetloD T~ 

Accepted. 

[Ministry of Education & Social Welfare O.M. No. F. 7 SI'78-U. 5 
dated ~  
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Bee .... mUtt. 

The M:iDfs1EF have sought to explaia to the Committee the 

sizeable shortfall i. spenditure during the Fourth Plan i~ 

~ against plaa allocations OIl "Quality improvement aD4 
other special programmeIW" ~.  per cent) differently at dift'ereDt 
points· of time. They informed Audit in December, 1976 that since 
"the bulk oJ' the univeraitie& and colleges are still not havm, 
minimum required ph7sical infrastructure facilities .. a major por-
tion is .. made avallable to these institutions to build up physiClil 
facilitie&." During evideu.ce given before the Committee in Septem-
ber, 1m, it was stated by the Chairman, UGC that the reasoDl. 
for "some delay ia the expenditure on quality improvement pro-
grammes!' was that "the Commission carried out a careful review 

of all these special programmes and therefore, some time w .. 
taken. In reformulating some of these programmes". The Secret8r7 
of the CommiiBion attributed the delay during evidence, to "dela7 
between the initiatioD. and response from the universities and col-
legea". lD. a subaequent written note received in January, 1978, 
the MiDistry have, justifying the excess expenditure on general 
development programme at the expense of quality improvement and 
other special programmes, stated that "the basic minimal require-

ments for the development of the various departments in the uni-
versitiea/collegee etc. could not be neglected" and explained further 
that "the expenditure on these (quality improvement etc.) schemee 
could not keep pace with the allocations made due to VariOWI 
factora." It is also stated in the note that the fact of the shortfall 
in expenditure on quality improvemeJlt etc. programes came to 
notice first in October, 1972. As regard action taken thereafter, 
the note aays that "the Commission reviewed the progress of these 
programmes from time to time through var;ous expert/standlnf 
committee5 and took necessary measures for effective implementa-
tion of. the various programmea." 

[So No. 18 Appendix vn Para 5.35 of 73rd Report of PAC 
(6th Lok Sabba)] 

The observation of the Public Accounts Committee has beea 
noted by the University Grants Commission. 

[Ministry of Education & Social Welfare O.M. No. 7-3!'78-U.i 

r dated 31-3-7g} 
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Beeommendatioll 

The Committee are unable to appreciate the plea advanced 
by the Ministry that excess expenditure on general development 
programme at the expense of quality improvement programme wu 
due to the need to build up physical infrastructure facilities in 

universities and colleges. The Committee feel that the higher 
allocation for general development programmes already refiecte4 
this need and in any case, if further emphasis was to be placed OD 
the building up of infrastructural facilities in universities and col-
leges the allocation therefore should have been revised upwardJ ~ 

the time of plan appraisal in 1972. 

[So No. 17 Appendix VII Para 5.3' of '79 rd Report of PAO 
(6th Lok Sabha) J 

Action Take. 

The observation of Public Accounts Committee has been DOteci 
by the University Grants Commission. 

[Ministry of Education & Social WeHare O.M. No. 7-3I78-U.5 
dated 31-3-79] 

Recommendation 

The Committee are also unable to appreciate the position taken 
by the Ministry that the expenditure in the form of grants released 
to universities and colleges "depends upon the progress of imple-
mentation of various projects and not on the provision made in the 
plan/annual budget" as this view would make the entire system 
Of planning and budgeting not only in respect of higher education but 
of all developmental programmes, nugatory. The implementation 
of the var;ous projects and schemes has to be oriented to achieve 
the plan targets and budgetary provisions therefor •• 

[So No. 18 Appendix vn Para 5.37 of 73rd Report of PAC 
(6th LOK Sabha)] -

Action Taken 

Noted. Efforts will be made to ensure that the implementation, 
of the plan projects is according to schedule and the budgetary 
provisions will be phased accordingly. 

[Ministry of Education & Social WeHare O.M. No. 7-S178,...U.5 
dated 23-12-'18] 
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JIecommeadati_ 

The teal reason for the neglect of the 'quality i ~ 

and other special programmes appears to tne Committee to be ~ 
lack of systematic progressing of these programmes by the UGC" 
and delays in its appraisals and reformulation in the light of ex-
perient!e. Another important reason for excess expenditure OD:-

general development programmes, the Committee feel, was that 
money given for buildings, staff, equipment, books and journals. 
could be easily spent without much scrutiny at the Commission's-
level, whereas appropriation of grants for quality improvement and 
other programmes needed expertise and effort on the part of the-
Commission, the universities and the colleges to formulate and 
implement the schemes. The admission by the Secretary, Minis-
try of Education that "to improve quality is extremely difficult. 
but to expand is quite easy" is quite significant in this connection. 
The Committee also take note of the analysis made by the Review 
Commi ttee in their report that the percentage of grants made by 
the UGC during the Fourth Plan periOd for "capital expenditure 
on buildings and hardwares" against the total UGC grants was as'. 
high as 53 percent. 

[So No. 19 Appendix VII Para 5.38 of 73rd Report of PAC' 
(6th L(.k Sabhat} 

Action Taken 

The observation of the Public Accounts Committee has beelJ;; 
Boted by the University Grants Commission. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3178-U. S. 

dated 31-3-79}', 

Reeommendatioll 

. The ~ itt  need hardly emphasise the importance of quality-
lI1lprovement and other s ~i l programmes as :t is tl:lrough these-
prosuammes that the UGC can accomplish its object of promoting" 
~ . coordinating university education and disseminating and main-
t::umng standards of teaching and examination and reseaTch in the 
universities. The Committee, therefore, ,recommend that at least 

~ ~ now on ~  COmmission should appreciate better their respon-
SIbIlIty ~  thIS regard and so direct its' activities as to make-
for accelerated effort by universities and colleges in the field of" 
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~t  improvement arld other special programmes. The Com-mittee were glad to hear from the Chairman, UGC that now the UGC had decided that in any allocation to colleges the components for building should not be more than one third and that propor-tions have also been laid down for other activities. The Committee would like the Commission to ensure that universities and collegefJ are given clear-cut guidelines in regard to each of these schemes and afforded all assistance and expertise needed by them to formu-late concrete programmes under the various schemes. After these programmes are received by the Commiss on, expeditious action should be taken to process, scrutinise and sanction these pro-grammes. A contemporaneous watch should be kept on the imple-mentation of the programmes and there should be a system of high level periodical appraiSals to review the progress of these program-mes. Timely action should be taken to remove difficulties in the implementation of the programme, if any found during i ~ l appraisals. 

[So :N. 20 Appendix VII Para 5.39 of 73rd Report of PAC . (6th Lok Sabha)] 
Action Taken 

Accepted. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3178-U. Ii 
dated 23-12-18] 

Recoaunendation 
The Committee :tind that out of the development gran. totalling Rs. 165.39 CI'O'I'es released by t~  UGC during the seven-,.ear period from 1969-70 to 1975-76, the share of Central Univer-mties and Deemed Universities was 27.2 per cent against 46 per cent thare of all the State Universities put together. It was explained that excessive expenditure on Central Universities was on account of exclusive features such as grants paid for (i) the medical col-leges and hospitals attached to two Central Universities, (ii) Cam-puses development and Student amenities, and (iii) schemes having ss~st  on cent per cent basis in the case of Central Universities and sharing basis in the case of State Universities. From the in-formation furnished bv Government, it is revealed that even if we exclude from the total grants paid to the Central Universities and Deemed Universities the grants on account of the above three factors, out of grants totalling Rs. 11/).65 crores made to the Central Universities, Deemed Universities and State Universities, the share of Centr.u and -Deemed Universities was 41 per cent against 59 per 
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cent of the State UniVeriiU5, although the number of Centrall 
Deemed Universities ~ only 10 u ~ 1M at State UniYer8-
ties. Development grants made during the aame period to Delbi 
Colleges have similarly been on the high aide as compared ... 
crants to 'other colleges'. Out of deyelopment grants tota.J.liDf 
Rs. 37.92 crores to all the college», about 10 per cent (RiJ. 3.06 cror.) 
went to Delhi Colleges alone. 
""'-
6.18. The Committee disapprove tbia enequitable distribution aC 

grants considering the fact that the atudent coverage of State 
Universities and 'other colleges' is much wider than that of Den. 
Colleges. The Committee have noted the reaaoWl advanced by the 
Ministry for low intake of development grants by the State Uni-
yersities and 'other colleges' during ~  and 19'75-76 and a1Jo 
the measures taken by the UGC in the Fifth Five Year Plan ... 
augment their intake. They would like UGC to play a positive roM 
in creating conditions in which it should be poiIiJible tor the State 
Universities and Colleges to take adYantage of the facilities 01 
<tevelopment grant from the U.G.C. in greater measure . tbaa 
hitherto. 

[So Nos. 21 & 22 Appendix VII Paras 6.17 & 6.18 of 73rd Repori 
of PAC (6th Lok Sabha)] 

8.17 and 1.18. 
Of the 115 Universities including institutions deemed to be 

Universities, twenty-one Agricultural Universities receive their 
development grants from State Indian Council of Agricultural Be-
aearch. Similarly, out of the ten State Univenitiea which were 
established after the introduction of Section 12A of the Unlversity 
Grants Commission Act, seven. have not been declared fit to re-
ceive grant from the University Grants Commisaion. Even the ~ 
maining three Universities which were declared fit, were not pal" 
development grant by the University Grants Commission as tbl 
State Governments had not fulfilled their commitments. 

The figures of comparative percentage of grants received by 
the State Universities vis-a-vis Central Deemed Universities, 81 

determined by the Committee, may not therefore reflect th. 
correct position. 

The University Grants Commission has since evolved a pro-
cedure by which the State Universities and Colleges would be in a 
better position to take advantage of various programmes of deve-
lopment for which assistance is given by it. All the affiliating UJ1i.. 
versities have been advised to set up College Development Counci1l 
to formulate proposals for development of colleges. Assistanoe 
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for setting up these Couneili.1 would be provided on 100 per ceaf 
basis. The Commission ia also releasing basic grants for purchue 
of books and equipment to all eligible colleges through universitis 
to which they are affiliated. A number of .programmes have at. 
been sanctioned to State Universities outside the ceiling allocatioIW 
so that some of the pressing deVelopment needs of the State Uni-
versities and Colleges would receive further assistance from the 
Commission. 

The main difficulty for most of the State Universities and Col-
leges in taking advantage of Commission's development programmes 
has been the difficulty for prOviding matching share. In the Joint 
discussions with State representatives, Planning Commission, Uni-
versity Grants Commission and the Ministry of Education, whick 
will be organised soon, these difficulties will be sorted out. The 
universities are also organising the conferences of the Principals at 
Colleges, at which the programmes initiated by the Commissio. 
are explained, and the colleges ~ssist  to prepare these proposaJ.. 
'l'be University Grants Commission is associated with these con-
ferences. Further the development programmes of Universitiee 
and Colleges are ..Iso brought to the notice of the State Govern-
ments concerned and even when Visiting. Committees assess such 
programmes, representatives of State Governments are also asso-
ciated. All these are expected to help in creating conditions under 
which it should be possible for the State Universities and College& 
to take maximum advantage of the development programmes of the 
Commission. 

The position regarding payment of development grants to Delhi 
C(.\lleges V'ia-G-Vis other colleges has considerably changed as would 
be observed from the following tables: 

1975-76 1976-77 1977-78 
(Rs. iQ 1akhn 

Delhi Colleges 37.16 41.39 61.6g 

Other Collqp ~ .  ~ .  956 15 

[Ministry of Education 8£ Social Welfare O.M. No. F.7-3f78-U.5 
. dated 25-11-1978J 

Recoauaeadatiea 
The Committee find that there has been considerable disparity 

in the quantum of grants released to State universities inter-se. 
During evidence it transpired that the main reason for the inter-3e 
disparity in the release of grants to the universities is the appli-
cation of the principle of matching grants whereby the release of 
grants from the University Grants Commission is conditional on a 
certain percentage of expenditure being met by the State Govern-



lIlents/management. The Committee would like Government to 
give a fresh look to this principle so as to modify it in such a 
, manner that it does not act as a stumbling block for such univer· 
sities and colleges in the States as are less advanced educationally 
and economically and are unable to take ~ t  of the facilities 
of development grants available from the University Grants Com-
mission. 

[So No. 23 Appendix VII Para 6.31 of 73rd Report"of PAC 
(6th Lok Sabha)] 

Action Taken 

As indicated in para 4 of the reply given to recommendations 
contained in paragraphs 6.17 and 6.18 of the Report of the Com-
mittee, the University Grants Commission proposes to organize 
very soon joint discussions with the State representatives, Planning 
Commission and the Ministry of Education to sort out the difficul-
ties which the State Universities and Colleges face in taking ad-
vantage of the Co'mmission's development programmes on account 
of the inability of State Governments to provide matching shares. 

[Ministry of Education & Social Welfare O.M. No. F.7-3/78-U.5 
dated 23-12-78] 

Recommendation 

6.45. The Committee consider that it was principally wrong on 
the part of the UGC to have appropriated Plan funds to meet part 
of the maintenance expediture of Delhi Colleges during the Fourth 
Plan period and of the Ministry of Education and Social Welfare 
to have acquiesced in this. The Committee do not agree with the 
explanation offered by the Ministry that "from the administrative 
and accounting points of view it did not seem feasible to maintain' 
separate accounts for expenditure chargeable to Plan funds for the 
extended colleges schemes". The Committee have no doubt that 
if definite instructions had been given to the Delhi Colleges to 
maintain separate accounts for extended colleges schemes and 
evening shifts introduced by them and the grants were made 
conditional thereto, it should, be possible for them to maintain the 
accounts accordingly. The Committee further note that of a 
total 44 colleges which were given grants for maintenance out of 
Plan funds as many as 22 colleges were not 'covered by any of the 
reasons advanced by Government for adopting this practice. This 
shows that the Commission had illdiscrimin'ately given mainten-
ance grants to almost all the Delhi Colleges in existence during the 
Fourth Plan out of Plan funds and the argwnents advanced are 
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far too faclle to be accepted. The Commission and the Mini$try of 
Education and Social Welfare also c:¥d not take the Planning Com-
mission into confidence before taking such a step. The Committee 
take adverse notice of this unusual practice adopted during the 
Fourth Plan. The Committee hope that it would not be repeated 
jn future. 

[So No. 24, Appendix VII, para 6.45 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

Noted for compliance. No maintenance grant to Delhi College& 
was paid out of Plan funds during the V Plan as no new colleges 
were started during this period 

[Ministry of Education & Social Welfare O.M. No.F.7-3J78-U.5 
dated 25-11-1978] 

Recommendation 

The Committee learn that at present the affiliation of colleges 
is entirely the responsibility of the respective universities and the 
rule therefQr are prescribed in the variO'US statutes under which the 
universities are established and the University Grants Commission 
has not laid down any rules, not even guidelines. The Committee 
on Governance of Universities was at present studying this ques-
tion. The Committee desire that the UGC should make a study of 
the rules for affiliation of colleges prescribed in or under different 
university statutes and try to evolve guidelines for affiliation 
which should be commended to the various State Governments and 
universities for observance while granting affiliation to colleges ia 
future. 

[So No. 25, Appendix VII, Para 6.54 of 73rd Report. of PAC 
(6th Lok Sabha)] 

The working group on the Regtpation of Student issl ~ 

with facilities for the weaker sections of society has also recom-
mended that the University Grants Conunjssion shauld study the 
conditions of affiliation prescribed by different universities in the 
country. 

In pursuance of the above reCommendation as also the recom-
mendations in this paragraph, the Commission has decided to 
undertake a study of the conditions of affiliation. In this connection, 
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it may also be mentioned that in the proforma for the evaluatiOil 
'of colleges, as referred to in Para 6.78, information is already being 
eollected with regard to the existing conditions of affiliation. Th.ii 
information along with the information now being collected from. 
the colleges in reply to the questionnaire, referred to 'in para 6.78, 
would be evaluated and guidelines for evaluation of colleges formu-
lated. 

[Kinistry of Education & Social Welfare O,M. No. F.7-3/7S-U.5 
dated 25-11-1ml 

RecommendatioB 

Out of l~  applications for Development Grants received by 
lhe Commission during the three years from 1974-75 to 1976-77. 
grants ,were released during this period to a total of 543 colleges 
enly. Of the 543 colleges to which grants were released, as many 
all ~ colleges were given grants during 1976-77 whereas during 
1974-75 and 1975-76 only 60 colleges were given such grants. The 
Committee have elsewhere in the reIXlrt recommended the rationa-
lisation of procedures of scrutinisation of applications for granti 
and laying down of time-limits for disposal of applications received 
from the institutions. The Committee would also like the Com-
JDiasion to maintain an even flow of grants to the colleges and try 
10 avoid bunching towards last years of the plan period. 

S. No. 28, Appendix VIT, Para 6.64 of73rd Report of PAC 
(6th Lok Sabha)] 

AetioB takell 

The observation of the Public Accounts Committee has been 
BOted by the University Grants Commission. 

[lOnistry of Education and Social Welfare O.M.. No. F. 7-3/78-
U.5 dated 31-3-79]. 

Reeommentiation 

In view of the Committee no rationale or balance appears to 
D," been observed in releasing grants to colleges is between 
Berent States Or as between difterent universities, whereas in cer-
tain States4lmost all the colleges eligible for Development Grants 
were extended assistance during 1976-'77, in other State even one-
sixth of the colleges eligible for such grants were not accommo· 
:dated. Similarly, there are wide diiferences in the m.un.ber of col. 
leges to which grants were released during ~  as between 
tlIfterent universities to which tbase were a1Jlliated. This corrobo-
rate. the observation made in the Audit para that there was wide 



" lUparity m t1ae #All'" raleMed to the difterent colleges. The ~ 

-.ittee would lib the UGC to lay down guidelines for themselwe 
'With a view 10 bring in a measure of balance in release of grants 
a, colleges as between difterent States and between different uni-
vanities and try to minimi8e as far as possible, glaring disparities. 

[So No. ~  Appendix VII, Para 6.65 of 73rd Report o:fi PAC 
(6th Lok Sabha)] 

AdiGn. Taken 

The basis of release of grants to institutions is being revieweci 
Dr the University Grants Comm.i.s'lion and appropriate ~ 

T~ being devised for the purpose. 

[l{inistry cd Iklueation& Social Welfare O.M. No. . ~ .  

dated ~  

aecollUDelldation 

!he it~ :note that the applications for grants hom unt-
venities and eoDeges are serutinised and processed in the ~ 

1IiI.riat of the Commission at different stages. The Committee 
teeom.mend that the procedure of scrutinisation of applications tor 
_ante ~ O  be rationalised and time-limits should be laid dOWll 
,.. the processing 01 applications at each stage so-as to streamline 
1he work of the CommiSsion. Suitable control mechanisms should 
.. 4evfIed to ensure that the time-limits are actually adhered to in 
:iJ3dividual cases. Cases of delays in release of grants of one year 
er more from the date of receipt of application in the Commission 
IIIould be brought to the notiee of the Commission with reasons 
t __ l' for 1hei:r considerations. 

". Ro. 3(), Appendix VrI, Para ft.68 of 73rd Report of PAC 
(6th !.ok Sabha)] 

Actioa Taken 

Ae i:nflieated iB reply io para fl.es, a system 01 centralised regi&-
.. tUm. of the proposals reeeived lor assi5tance has been accepted. 
1'be Committee referred to in that para :is also being asked to 8US-
__ a procedure so as to :rationalise the procedure for processm, 
til applications and release of grants. 

[Ministry at liJdueation " Social Welfare 0.14. No. . ~  

dated ~  



The Committee also recommend that the Commjsion should 
have a system of centralised registration colIege..wise, university-
wise and state-wise, of all applications received for grants from 
universities/colleges. The applications ~ l  be ~ on to the 
concerned divisions only after registration. It shauld. be· the rea-
ponsibility of the registration authorities to keep a watch on the 
progress of applications and to bring to the notice of the appl'O-
priate authorities the delays in the disposal of cases beyond a deter-
mind period. 

[So No. 31, Appendix VII, Para 6.69 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taketa 

'J'loe recommendation of the Public Accounts Committee bae 
been "lccepted and it is proposed to introduce this with effect from 

~  when the new Plan would be undertaken. A Committee 
is also being constituted to work out the mechanics of this and alao 
to determine the additional staff that would. be required to main-
tain effectively this control system. 

[Ministry of Education & Social WelfareO.M. No. F.7-3/78-U.I 
dated 25-11-1976] 

Recommendation 

The Committee welcome the relaxation in rules relating to 
grants to universities and colleges in favour of the instit'lltions in 
educationally backward areas with effect from Fifth Five Year Plan. 
They feel that if this relaxation had been introduced earlier, " 
would have by now made some noticeable impact on the develop-
ment m educational facilities in the educationally backward areal. 
The Committee recommend that these relaxations in favour of 
inl'ltitution in educationally backward areas should be continued and 
its impact assessed quinquennially. 

[So No. 33, Appendix VII, Para 6.82 of 73rd Report of PAC 
. (eth Lok Sabba)] 

The recommendation made by the :Public Accounts Committee 
is aCcepted. 

[Ministry of Education & Social WeUare Oll. No. F.7-3/78-U.I 
dated 25-11-1978) 
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Keeommendation 

The Committee find that during the Fourth Five Year Plan period 
as many as 10 Universities/Deemed to be Universities were not 
visited by the Visiting Committees. Similarly, during the Fifth 
F1all period, the Universities/Deemed to be Universities not visited 
by these Committees so far number 10. This shows that the Com-
mission did not have the benefit of expert appraisals of the Visiting 
Committees in respect of certain universities before deciding on 
grants to these Universities for various schemes. The Committee 
would like the Commission to place the system of Visiting Com-
mittees on a more regular basis and so organise their work that the 
Commission has the benefit of the Reports in respect of each of 
the Universities for their guidance in the matter of release of grants 
to the University concerned. 

[So No. 34 Appendix VII Para 7.19 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

Noted for compliance. 
[Ministry of Education & Social Welfare O.M. No. F.7-3/78-U.5 

dated 31-3-1979] 

Recommendation 

The Committee also find that during the Fourth Plan period the 
Visiting Committees visited 10 Universities fO'!" only one day each. 
This obviously is a very short time for the Visiting Committee to 
assess the financial needs of the University spread - ,. over fields 
covering a large number of Departments. The Committee would 
like to emphasise that the visits of the Visiting Committee should 
be meaningful and their Reports should throw up assessments 
made by experts after a thorough examination and scrutiny of the 
proposals submitted by the Universities. The number of days of 
visit should be adequate for the purpose. 

[So No. 35, Appendix VII, Para 7.2D of 73rd Report of PAC 
(6th Lok Sabha)] 

AcHon Takea 

Accepted. 

[Ministrj of Education & Social Welfare O.M. No. F.7-3/78-U. 5 
dated 23-12-1978] 

717 LS-4. 



RecommentiatioB 

The Committee are informed that it will not be possible for any 
Committee to spend more than 3 days in a University for the 
reason that it will be difficult for experts to spare time at a stretch 
for this type of 'voluntary' work. The Committee recommend that 
in view of the important role of the Visiting it~ and the 
weight attached to their recommendations in finalising the quantum 
of grants to the universities, the experts on the Visiting Commitees 
need not he required to do their work on voluntary basis. It is 
worth ~ i ti  whether the experts appointed on the Visiting 
Committees may be allowed some remuneration in the form of 
fees Or honorarium for their. services on the Visiting i .i~t s 

on the analogy of the experts appointed by the Union Public 
Service Commission on the interview boards for various appoint-
ments. This would make for the experts discharging their func-
tions as members of Visiting Committees more seriously. 

[So No. 36, Appendix VII, Para 7.21 of 73rd Report of PAC 

(6th Lok Sabha)] 

Action Taken 

Adequate number of days would be earmarked for the visit of 
the Committees depending upon the natu,re of proposals to be ex-
amined. It is not considered necessary at this stage to pay remu-
neration to the members of the Visiting Committees, since the 
academics have generally taken such work as part of their acade-
mic service to the total university system. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/78-U. 5 

dated 23-12-78] 

Recommendation 

The Committee also feel that the panel of names for 
appointment on the Visiting Committees should be drawn up in 
accordance with well-laid out criteria which should be brought to 
the notice of all the Universities. The panel should also be made 
a public document so that the academic circles are aware of the 
names included in it or of the changes made in it from time to time. 
It ihould also have a determined life circle. The Commission should 
adopt a method of rotation in the matter of associating experts 
with the Visiting Committees. It should not be left entirely to 
the Offieers of the Commission attached to the Visiting Committee 
to finalise the names of experts on 'the Visitin'g Committees, in con-
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sultation wIth the Divisional Heads ami/or the Secre'tary of the 
Commission. 

[So No. 37, Appendix VII, Para 7.22 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

The Commission would accept the recommendation oftb.e PAC 
for drawing up a panel of experts for nomination on the Visiting 
Commi-ttees by the Chairman/Vice-Chainnan. It may not be p0s-
sible to appoint the members by rotation. It would, however, be 
ensured that the same members do not visit several universities. 
In case of emergency, the Chainnan may appoint a person to serve 

on the Committee whose name is nOt included in the paneL The 

~ l would exist for a definite period. only. 

[Ministry of Education & Social Welfare O.M. No. F.7-3/78-U. 5 
dated 31-3-79] 

Recommendation 

The Commi:tee are informed that as soon as the Reports of the 
Visiting Committee are finalised these are placed before the Com-
mission in the next meeting for their consideration. The Committee 
however, note from the information furnished to them by the 
Ministry that in many cases the time lag between the date of the 
Visit of the Visiting Committee and toe date of consideration by 
the Commission of the relevant Report of the Visitin'g Committee, 
was as much as nearly 5 years. This indicates that either the report 
of the Visiting Committee could not be finalised earlier or it took 
the Commission a long time to consider the report of the Visiting 
Committee. In either case, the delay is indefensible. The Com-
mittee would like the Commission to lay down time limit for pre-
sentation of the report of the Visiting Committee and after it is 
presented, for its consideration by the Commission. 

[So No. 38, Appendix VII, Para 7.23 of 73rd Report of PAC 
(6th Lok Sabhaj] 

Action Taken 

Accepted. It will be ensured that the reports of the Visiting 
Committee are finalised and considered by the Commission nor-
mally within a period of six months. 

[Ministry of Education & Socia} Welfare O.M. No. F.7-3/78-U. 5 

dated 23-12-78] 
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The information furnished to the Committee also reveals that 
the consideration of the Reports of the Visiting Committee by the 
Commission has been, at least on some occasions in the past, rather 
purfunctory. To illustrate, at its meeting held on the 5th July, 
1967, the Commission considered as many as 35· Reports, of the 
Visitin'g Committees. The Committee have been told during evi-
dencethat the consideration of the Reports of Visiting Com-
mittee is now a regular feature in the Commission and it tak-. 
place during the first one or two days of the meeting of the Com-
mission. Well known programme is fixed for the consideration of 
the Commission. The Committee trust that the Commission is 
now according due consideration to the Reports of the Visiting 
Committees. . 

[So No. 39 Appendix vn Para 7.24 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

Noted. 
[Ministry of Education & Social Welfare O.M. No. F.7-3/78-U. 5 

dated 23-12-78] 

Recommendation 

The Committee find that the question of the merger of the 
InstHute of Basic Medical Sciences with Post-Graduate Institute 
of Medical Education and Research or provision of adequate hos-
pital facilities to the Institute of Basic Medical Sciences is still 
under consideration. The Committee would like the question to 
be finally decided so that the University GrAnts Commission do not 
have to aid and maintain a truncated institution, which the Insti-
tute of Basic Medical Sciences at present is without clinical 
facilities. 

[So No. 42 Appendix VII Para 7.39 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

The Calcutta University in September, 1978 has informed as 
follows: 

"With reference to the D.O. letter No. F. 5-7/77 (D-3a) 
dated 21-8-78 from Shri. N. Ramanujan, Assistant Sec-
retary, UGC, to the Registrar, on the subject of providing 
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hospital facilities to the Institute of Basic Medical 
Sciences, I am to inform you that the matter was pur-
sued with the State Gbvernment but no final decision on 
the subject has yet been arrived at. It is, however, 
hoped that with the help of the State Govenunent the 
different departments of the University College of Medi-
cine will get the hospital facilities at the hospital attach-
ed to the Institute of Medical Education and Research." 

The Commission while considering the Report of the V Plan 
Visiting Committee had, amongst other, resolved as follows:-

"The University and the State Government may take imme-
diate steps to either merge the Institute of Basic Medi-
cal Sciences with the Postgraduate Institute of Medical 

f Education & Research or provide adequate hospital faci-
lities to the Institute of Basic Medical Sciences. The ques-
tion of providin:g assistance to the existing departments 
in the Institute of Basic Medical Sciences as recommen-
ded by the Visiting Committee may be cotlSidered only 
after a decision is taken on this." 

The matter is being purSUed with the University. 

[Ministry of Education & Social Welfare ~. . No. F. 7-3/78-U. 5 
dated 31-3-79] 

Recommendation 

7.53. The Committee find that the construction of a library 
building by Kashmi'l" University originally estimated to cost a 
sum of B.s. 5 lakhs has remained incomplete although a sum of 
Rs. 58.40 lakhs has already been ipent over this grandiose building 
upio September, 1976. 

[So No. 43 Appendix VII Para 7.53 of 73rd Report of PAC 

(6th Lok Sabha)] 

Action T ... 

The observation of the Public Accounts Committee. has been 
noted by the University Grants Commission. 

[Ministry .of Education & Social Welfare O.M. No. F.7-3/78-U. 5 

I dated 3], .3-79] 



KeeoJllilDelldation 

The Visiting Committee of the Commission while assesaing 
the Fifth Plan requirements of the University observed in Novem-
ber, 1974 that the building over wh1cb. Rs. 58.40 lakhs had al-
ready been spent would, according to University estimates, need 
another 50 to 60 lakhs for its completion and when completed. the 
building would be completely out of tune with the other buildings 
on the University campus or other University campuses in the 
cOUlltry. The Visiting Committee had also indicated. that the buil-
ding was designed with a view to accommodating 20 lakh books. 
which no University, however old, possesses in the country or is 
likely to possess in the near future and that the building would 
also not be of great functional importance. It also stated that the 
1euildin'g when completed would need centrally heating system 
which could cost another Rs. 11 lakhs for the first floor and mez-
zanine floor only. On the above observation the University Grants 
Commission  decided in July, 1975 that the possibility of utilising a 
part of the library buildin,g for accommodating social sciences 
deparbnents for which a provision of Rs. 12 lakhs were recom-
mended by the Visiting Committee separately, could be examined 
and if necessary the amount utilized toward3 the construction of 
the library building. The Kashmir University agreed to this 
proposal. 

[So No. 44, Appendix VII, Para 7.54 of 73rd Report of PAC 
(6th Lok Sabha)] 

Amon Taken 

The recommendation of the Committee has been noted for 
compliance. 

[Ministry of Educatio.i.1 & Social Welfare O.M. No. F. ~ . i 

dated 25-11-1979] 

Recommendation 

The Committee regret that at the time of agreeing in May, 1973 
to make available Rs. 16.12 lakhs as its share in the construction 
of the library building of the Kaslunir University, estimated to cost 
Rs. 50 lakhs, the UGC did not make a detailed. examination of the 
need for the library building on such a grandiose scale. They aleo 
regret that despite the observations of the Fifth Plan VisttIbg 
Committee, grants totalling nearly Rs. 4 lakhs were released. dur-
ing the 5th Plan period to Kashmir University for the library buil-
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ding. Though the UGC has pegged its share at Rs. 16.12 lakhs, the 
fact remains that if the UGC had initially not acquiesced in the 
revised programme, the Kashmir University would, perhaps, not 

. have launched .this ambitious programme. The Committee are 
also averse to the principle of diversion of funds from one approved 
scheme to another, howsoever important. Now that the building is 

nearing completion, the Committee would like the UGC to ensure 
that it is fully and properly utilised. 

The Committee hope that the UGC would hereafter be more 
cautious in extending ~  on such a large scale for building 
up infrasttuctural facilities in universities and, before agreeing to 
making available grants, ensure that the facilities proposed to be 
built up are realistic and by and large in line with similar facilities 
in other universities. 

[So No. 45 Appendix VII Para 7.55 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

This has been noted for future observance. It may be added 
tha tit has since been decided ,tllat in the next Plan period, the 
proposals iOI' construction of buildings to be submitted. by the uni-
versities for assistanct" from the Commission should indicate the 
areas to be provided and not only the likely funds to be used for 
the same. 

[Ministry of Education & Social Welfare O.M. No. F.7-3/78-U. 5 

dated 25-11-1978) 

Recommendation 

The Committee find that the UGC's maintenance expenditure 
on the 5 Central Universities has during the last 7 years (197()"71 
to 1976-77) increased almost three-fold-from Rs. 7.12 crores in 
1970-71 to Rs. 19.50 crores in 1976-77. It seems that the University 
Grants Commission is allowing unbridled expansion in the activi-
ties of these universities which cost a direct burden on the Central 
Exchequer towards their maintenance. The Committee would like 
UGC to eXercise greater pruciellce in agteeing to schemes tor fur-
ther expansion and deveiopment of these universities so that main-
tenance expenditure on these universities is kept within reasonable 
limits. 

[So No. 49 Appendix VII Para 9.22 of 73rd Report of PAC 
(6t.1l LoIt· Sabha)] 
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AcuOJl Tat.. 

The recommendation made above would be kept in view while 
determinin:g the development needs of the established universi-
ties. It would, however, be appreciated that in the case of newly 
established Universities viz., Jawaharlal Nehru University, North-
Eastern Hill University and Hyderabad University, the Commission 
will have to examine their proposals on a difterent basis. 

As already indicated in reply to Para No. 2.8, the Commission 
has since decided that while determining the development require-
ments of the Central Universities, the facilities available under 
Non-Plan be kept in view and it may be considered if some of the 
developmental needs ot these universities could not be met by 
suitably adjusting the provision of teaching posts available under 
Non-Plan. 

[Ministry of Education & Social Welfare O.M. No. F.7-3/78-U. i 
dated 25-11-1973] 

The Committee are informed that UGC has not made any 
comparaiive study of the maintenance expenditure incurred by State 
universities vis-a-vis Central universities. The Committee would 
suggest that the Commission should compile figures of total grants 
received in each State University from the State Governments as 
wen as from the Commission on an x-early basis and publish it in 
their Annual Report. This would enable the University Grants Com-
mission to assess the financial resources of each university and may 
also help them in policy formulations. 

[So No. 50 Appendix VII Para 9.23 of '73rd Report of PAC 
(6th Lok Sabha)] 

Actioll Taken 

The reco:nunendation 011 the Committee has been noted for com-
pliance. The University Grants Commission proposes to undertake 
comparative study in respect of maintenance expenditure from the 
financial year 1979-80 onwards. ' 

[lIinistry of Education 8& Social Welfare O.M. No. F. 7-3/78-U.5 
dated 25-11-197S] 
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RecollUlleedation. 

From the information furnished to the Committee, they have not 
been able to glean out any reasonable explanation for special treat-
ment being accorded to Delhi Colleges in the Central Exchequer 
meeting their maintenance expenditure, except that this pradice was 
prevalent ~  prior to the setting up of the Commission when the 
Ministry ~ Education was meeting the maintenance expenditure of 
private colleges affiliated to the Delhi University. With effect from 
1954, however, this work was transferred to the Comrniision. The 
jq.stification given for this special arrangement that "in view of the 
special relationship of Delhi Colleges with the University" it is desir-
able that "the maintenance grant for both is paid from the same 
source" does not appear to be convincing. In this, context, the Com-
mittee have noted that the maintenance expenditure during 1976-77 
of 55 Delhi Colleges totalling about Rs. 9 crores, working out to be 
about 17 lakhs per college on an average. Considering the fact these 
colleges cater for only 2.4 per cent of the total student enrolment it 
is on the high side. The Committee also find that the maintenance 
~ ts to the Delhi Colleges have increased Hom 6.17 crores in 1974-
75 to 9.10 crores in 1976-77. The Committee would like the UGC to 
exercise greater control over the escalation in maintenance expendi-
ture of these colleges. 

[So No. 52 Appendix VII Para 9.25 of 73rd Report of PAC 
(6th Lok Sabha) J 

ActiOli Taken 

Noted for compliance. It would be ensured that keeping in view 
the maintenance of standards of the colleges, the grants to these 
colleges are not unduly escalated. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/78-U.5 
dated 25-11-1978] 

RecommendaPoD 

The Committee are informed that at present University Grants 
Commission does not compile information in regard to maintenance 
grant-in-aid received by the colleges affiliated to the State Univer-
sities. The Committee feel that there is need for introducing 
a measure ~ uniformity in the matter of maintenance grant-in-aid 
from the State Governments to the colleges affiliated to the State 
Universities. To this end, the Committee would like the University 
Grants Commission to collect, the grant-in-aid rules of dH\'erent State 
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Governments/Union Territories, marshal out their differing features 
and, in consultation with the State Governments, endeavour to 
evolve a measure of uniformity in that regard. Unless the University 
Grants Commission takes an initiative in this matter, there would 
remain marked disparities in the financ'ial viability of colleges affect· 
ing relatively their standards of teaching and research. 

[So No. 53 Appendix VII Para 9.26· of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken . 

The recommendation of the Public Accounts Committ.ee is accept· 
ed. Steps have already been taken to collect the grant-in-aid rules 
of: difterent State Governments and it is proposed to appoint a small 
Group to suggest the guidelines for the grant-in-aid rules that may 
be referred to the State Governments in the first instance. 

[Ministry of Education ~ Social Welfare O.M. No. l!'. 7-3/78-U.5 
dated 25-11-1978] 

Recommeadation 

The Committee were informed during evidence that there is no 
system of obtaining specific approval of the Commission for revised 
allocation to the varioUs activities of the UGC. The Committee feel 
that the Commission should not absolve itself of its responsibility 
for laying down inter se priorities as between different schemes and 
allocating funds for each scheme during the year in the light of the 
final allocations made by Government. They desire that changes in 
allocations to various schemes during the year should be made after 
specific approval of the Commission. 

[So No. 55.Appendix VII 10.15 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Takea 

This is accepted. 

[Ministry of Educatibn & Social Welfare O.M. No. F. 7-3f78-U.5 
dated 25-11-1'9181 

The Committee find that there have been apPl"eciable varia-
tion.. between the revised· budget estimates and the actuals ciuring 
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each year of the Fourth Five Year Plan. While the Committee con-
sider that the conditional nature of grants by the Commission lends 
itself to possibilities ~ variations between the budget estimates and 
the actual expenditure, the Committee feel that with the experience 
built up by the Commission during the last 24 years of its working, 
it should be possible for them to forecast their expenditure a little 
more realistically. In the case of the maintenance grants, the ele-
ment of uncertainty being much less, it should be possible for the 
Commission to bring in a more precise estimation of expenditure. 
The variation to the extent of 12.6 per cent between the revised esti-
mates and actuals during 1973-74 in respect ot grants to affiliated 
colleges of 'Delhi University is hartUy justifiaflle. 

[So No. 56'Appendix VII Para 10.16 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Take. 

The observation of the Public Accounts Committee has been noted 
'!Jy the University Grants Commission. 

[Ministry of Education & Social Welfare O.M. No. 7-3/78-U.5 
dated ~  

Recommendation 

From the figures of releases made during the year 1976-77 under 
plan schemes,· it is seen that against the total releases i ~ 11 
months of the year amounting to about Rs. 52 crores, the releaees 
during the month of March 1977 totalled Rs. 18.23 crores. Financial 
prudence calls for even spread out of releases throughout the year 
to avoid last minute rush. It is particularly important as the UGC 
do not have adequate supervisory inspecting agency and they accept 
the utilisation certificates from the recipient i.nstitutions on their 
own face value a'S conclusive proof of proper utilisation of grants. 
The Committee feel reassured that the UGC are seized of the problem 
and they hope that in future the releases of development grants 
would be evenly spread out. 

[So No. 57 Appendix VII Para 10.17 of 73rd Report of PAC 
(6th Lok Sabba)] 

Action Takea 

Noted for compliance. A copy or the circular D.O. letter dated 
8-6-1978 aMressed to alI Vice-Chancellors on the subject is enclosed. 

[Mi1'di!itry of Education & SOcial Welfare O.M. No. P. 7-'t/'78-U.5 
dated 25-U-1978] 
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UNIVER!:nTY GRANTS COMMISSION 

SECRETARY Bahadurshah Zafar Marg, 

New Delhi-ll0002. 
D.O. No. F. 2-21j78(CP) June 8, 1978. 

Dear Vice-Chancellor, 

As you are aware, the Commission allocatei Development grants 
to Universities on Plan basis. The grants for various schemes are 
released in instalments on i ~ of. progress reports as laid down 
in the condition of grants both for Recurring & Non-recurring items. 
The UGC at its meeting held on 24th April, 1978 while receiving the 
statement of expenditure of the financial year 1977-78 inter-alia 
observed that a fairly large part of expenditure is incurred in the 
last quarter of the year and desired that the universities be reque51ted 
to approach the Commission for release of funds as and when the 
expenditure is either incurred or committed and not wait till the end 
ot the financial year. 

Accordingly I shall be grateful if the university would keep the 
abOVe observation of· the i~i  in view fot sending progress 
report (s) of expenditure to the Commission. 

With kind reiards, 

Y O1.I.rs $incerely, 
Sdj-

(R. K. CHHABRA) 

The Committee desire that the University Grants Commission 
should in consulta,tion with Comptroller & Auditor General, revise 
the form of statement of accounts to provide for scheme/programme-
wise break up of plan expenditure. 

[So No. 58 Appendix VII Para 10.21 ~ 73rd Report of PAC 
(6th Lok Sabha)] 

ActioBTllkea 

The Committee constituted in pur51uance of recommendation of 
para 1.60 is already being requested to look into this recommendation. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/78-U.5 
.~ 25-11-1978} 
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._: ... 
The Committee regret that despite the simplification of procedures 
in regard to certificates of utilisation introduced in consultation with 
Audit in October 1970 and the appointment of an of6cer with effect 
from 11 September 1970 for undertaking visits to universities which 
are in heavy arrears with a view to taking remedial measures, the 
problem of outstandiJig utilisation certificates continues unabated. 
They note that as on 1 April 1977, utilisation certificates for grants 
paid upto 1974.-75 were outstanding in respect of nearly 50,000 items, 
involving over Rs. 100 crores. They also note that despite adverse 
notice ~ the P.A.C. in their U-ith Report (Fourth Lok Sabha) out 
of the outstanding report to the PAC'. (1969-70) as many as 8568 
item!! involving Rs 12.33 crores still remain outstanding even after 
a lapse of 7 years. It is clear that this maRer has not been given the 
attention that it deserved. The Committee are not satisfied with the 
explanation that 'the Commission had limited man-power which was 
involved more in day-to-day work of sanctioning of schezp.es and 
proposals'. They would like the Commission to draw up a crash pro-
gramme for liquidating the outstanding utilisation certificates. 

10.54. The Committee also find that the utilisation certificates had 
not been issued till October 1976 in respect of grants paid during 
the period 1958-59 to 1962-63 to certain universitJ.es. The purpose for 
which the grants were released to these universities are stated to be 
post-graduate scholarships, salary of additional staff, improvement 
of salary scale, purchase of, science equipment, books and journals 
etc. The items for which grants were paid could have b2en easily 
accounted for. Yet the CommiHee are informed that "D.O. corres-
pondence had been initiated with the Vice-Chancellor or the default-
ing universities concerned, requesting them to send the utilisation 
'Certifica:es". Since the universities involved are well-estabEshed uni-
venities with adequate secretarial manpower, the Committee are 
inclined to think that the Commission had been lax in pursuing the 
matter with the universities at a high level which they have now 
done. The Committee hope that the Commission will spare no effort 
in getting the utilisation certificates from the universities without any 
further delay. 

[So No. 59 & 60, Appendix VII Paras ]0.55 & 10.54 of 73rd 
Report of PAC (6th Lok Sabha)] 

Action Taken 

Every effort is being made to clear the old outstanding items of 
grant. As recommended by Public Accounts Committee, a crash 

"-
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programme is also being drawn up to ensure speedy settlement of, all 
outstanding items. A Committee, with a representative of Comptrol-
ier and Audj.tor General of India, is being constituted to go into the 
whole probleIJl and to suggest further measures for speedy settle-
ment of all oulstanding items. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/78-U.5 
dated 25-11-1978] 

Recommendation 

The Committee regard it as a serious matter that as on 1 April 
1976, there was unspent plus balance of. Rs. 11.44 crflres in respect of 
certain universities. Even if the minus balance in !'espect of these 
universities as on 1 April 1976, is deducted, it would leave with the 
universities a net unspent balance of Rs. 5.77 crores. It is surprising 
that the Commission have no break up of. these balances indicating 
the years from which these were outstanding. They are unable to 
appreciate the continuation of grants to these universities without 
having unspent plus balances fully accounted for and adjusted or 
refunded within a rea.sonable period. The Committee would like the 
UGC to devise an in-built system whereby they could call for the 
refund of the unspent balances if adjustments thereof against future 
grants are not possible within a reasonable period. 

[Serial No. 61, Appendix VII Para 10.55 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

The recommendation has been noted for compliance. 

[Ministry of Education. & Social Welfare O.M. No. F. 7-3/78-U.5 
dated 25-11-1978] 

Reoommendation 

The Committee are informed that the UGC is not requiring the 
colleges to furnish to them the information regarding the unspent 
balances lying with them in respect of. grants made by the Commis-
sion as is being done by the universities. The Committee doubt the 
efficiency ot the procedure whereby "any refund required to be made 
by the colleges can, if necessary, be adjusted against future grants 
payable to them". They would like the Commission to introduce a 
system whereunder colleges assisted by the Commission do forward 
to the CommiSSion details of unspent balances against each grant at 
the end of the financial year. The procedure in regard to the refund 
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of unspent balances by the universities should also be made appli-
cable to the colleges. 

[So No. 62, Appendix VIl Para 10.56 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

Accepted. The work would be entrusted to the univer!ities who 
would be requested to obtain such statement from the colleges and 
submit a consolidated statement to the Commission. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/78-U.5 
dated 23-12-78] 

Recommendation 

The Committee have been informed during the evidence that 
certificates of the Auditors is the only machinery which the Commis-
sion has for ensuring that the grant made for a particular scheme 
has been utilised for that purpose. This, the Committee feel, is not 
adequate. The Committee suggest that the Commission should not 
rely upon the certificates from the Auditor alone and Should have, in 
addition, some other independent system also for ensuring that the 
funds released by the Commission are actually utilised for the agreed 
purpose. 

[So No. 63, Appendix VII Para 10.57 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

It is proposed to request the Directors of Higher Education/Colle-
liate Education in the States to enSUre that the funds ~l s  by the 
Commission' are actually utilised for the agreed purpose by the 
colleges. The assistance of the College Development Councils now 
being set up in the universities would also be availed of in this con-
nection. 

[Ministry of Education & Social Welfare O.M. No. F 7-3/78-U.5 
dated 23-12-78] 

Recommendation 

The Commission have themselves been pointing out in their 
Annual Reports that they occasionally received complaints regarding 
mat-practices in the payment of salaries to teachers. The Committee 
are of the View that in its capacity as donor of development grants 
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to the colleges, the Commission can always take active interest OR 
complaints received by it of mal-practices in the payment of salaries 
to teachers by the colleges which are receiving assistance ~  the 
Commission. 

[So No. 64, Appendix VII Para 10.58 of 73rd Report ot PAC 
(6th Lok Sabha) 1 

Actiolt Take. 

It may be noted that some State Governments are now paying 
salaries to the teachers of the colleges directly and as such the mal-
practices as pointed may not arise. However, where such instances 
are brought to the notice of the Commission, the matter would be 
taken up with the State Government concerned. 

[Ministry of Education Ie Social Welfare O.M. No. F 7-3/78-U.5 
dated 23-12-781 

Recommendation 

The Committee learn that the UGC has not so far resorted to the 
provi:sion of withholding grants to institutions under Section 14 of 
the UGC Act, even though the Commission have been finding it diffi-
cult to get iru()rmation and documents such as utilisation certificates 
from universities and colleges. The Committee feel l.;hat for dealir:l.g 
with recalcitrant universities and colleges, UGC should be within 
their right to use the power available to them under Section 14 of 
the Act. 

L::,. No. 65, Appendix VII Para 10.59 of 73rd Report of PAC 
(6th Lok Sabha)] 

ActiOD. Takea 

The n!Commendation of the Committee has been nated for com-
pliance. 

[Ministry of Education Ie Social Welfare O.M. No. F 7-3/78-U.5 
dated 25-11-1978] 

Recommendation 

10.63. The Committee note that the UGC requested the univer-
sities in November, 1975 to forward certificates of assets by the end 
o! March every year indicating that the inventories of permanent 
and semi-penn anent assets created/acquired wholly or mainly out 
of the grants given by the UGC were being maintained and kept up-
todate. As the Commission have not been able to furnish to Audit 
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the names of institutions from which such certificates were still 
.awaited the Committee are led to believe that no proper watch over 
receipt of such certificates is kept in the Commission. The Committee 
urge that a centralised register should be maintained for the purpose 
in the Commission and the proforma of the certificate should also 
include whether the assets a:re being utilised for the object for which 
these were acquired. 

[So No. 66 Appendix VII Para 10.63 of 73rd Report of 
PAC (6th Lok Sabha)] 

Action taken 

The recommendation made by the Public Accounts Committee 
-is accepted. A Committee is being appointed to work out the details 
-of implementation of this suggestion with effect from 14-1979. The 
Committee would also be requested to suggest the additional staff 
that may be required to implement this recommendation. 

[Ministry of Education & Social Welfare O.M. No. F. 7..3/79-
U. 5 dated 25-11-1978] 

Recommendation 

The Committee note that at present there are wide variations in 
ihe fees charged by different universities for Correspondence Courses 
at various levels. The Committee would like the UGC to compile 
full information in this regard from all the univtrsities and persuade 
the universities to bring in a measure of uniMrmity in the matter 
of fees charged for the Correspondence courses at various levels., 

[So No. 69 Appendix VII Para 11.29 of 73rd Report of 
PAC (6th Lok Sabha)] 

Action taken 

A survey is being undertaken to find out the fees charged for 
<different correspondenc,e courses. The question whether ~  unifor-
mity should be established would be considered thereafter. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/78-
U. 5 dated 23-12-78] 

Recommendation 

The Cominittee further note that the UGC had deputed expert 
-committees to visit certain universities for evaluating their on-going 
programmes and for considering fresh proposals. Only 6 universities 
were 'Visited by these committees between the period August, 1973 

'117 LS--5. 
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and October, 1976. The Committee would like the Commission t& 
constitute similar expert committees for visiting all other universities 
whicll have introduced Correspondence Courses, the schemes receiv-
ed from the universities should be got vetted by an expert committee. 

[So No. 70 Appendix VII Para 11.30 of 73rd Report of 
PAC (6th Lok Sabha)] 

Action taken 

The recommendation of the Committee has been noted for com-
pliance. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/78-
U. 5 dated 25-11-1978] 

Recommendation 
11.31. The Committee learn that prior to 1972, different universi-

ties were having different guidelines in regard to Correspondence 
Courses and it was only in 1972 that gUidelines were issued by the 
Commission for post-graduate and under-graduate courses. The 
current guidelines are stated to have been formulated on the basis 
of the recommendation of a Conference of Directors of Correspon-
dence Courses in the light of actual experience. These guidelines 
were again reviewed by the Standing Committee on Part-Time and 
Own-Time Education at its meeting held on 12th November, 1971 
which had made a number of suggestions. It is thus clear that the-
Commission had, earlier to 1972, not paid adequate attention to for-
mulatewe11 thought-out guidelines for the introduction of Corres-
pondence Courses. The Committee feel that it should have been 
done before introducing the scheme as felr back as 1962. The Com-
mittee hope that the Comm:ssion would consider the modification 
suggested by the Standing Committee on Part-time and Own-time 
Education expeditiously. 

[So No. 71 Appendix VII Para 11.31 of 73rd Report of 
PAC (6th Lok Sabha)] 

Action taken 

The observation of the Public Accounts Committee has been noted' 
by the University Grants Commission. 

[Ministry of Education & SoCial Welfare O.M. No. F. 7-3/79-
U. 5 dated 31-3-79J 

Recommendation 

The Committee find that the Education Commission in their report 
(1966) considering the value of the Centres of Advanced Study: found' 
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it necessary "to strength and expend the UGC programme of the 
establishment of Centres of. Advanced Study'-. 1t recommended 
fifty such Centres over the next five to ten years. It also recommend-
ed that the scheme should be extended to areas which were till then 
Dot covered in the sc:heme, namely, Agriculture, Engineering, Medi-
oine and Modern Indian Languages. The scheme as implemented by 
,the UGC, however, actually got reduced to "recognition" of univer-
sity departments on the basis of a "comparative evaluation of achieve-
ments, facilities, potential, merits of plan of work of the departments". 
Ln the process of initial selection of university departments for eva-
luation, the univer'sities themselves had no hand as no application 
was invited. The evaluation done by the respective subjects panels 
was placed before the Standing Committee whose recommendations 
were considered by the Commission. After approval of the Com-
miSsion, specific proposals were invited from the selected depart-
ments. Expert committees were thereafter appointed to examine 
such proposals and final decision, including allocation of funds, was 
1Ilade on the basis of the reports of such committees. In the wake 
of these involved procedures and the several tiers of p.ssessrnents 
providing ample scope for SUbjective considerations, it is hardly 
surpr'ising that no new Centre of Advanced Study could be ~

nised' after 1968 and the number of such Centres remained pegged at 
30 and with the withdrawal of recognition in 7 cases ~t  effect 
from April 1974, it came down to 23. 

[So No. 73. Appendix VII Para 11.51 of 73rd Report of 
PAC (6th Lok Sabha)J 

Action taken 

In consider'ation of the observations made by the Committee, it 
has been decided to ask the Standing Committee for Centres of Ad-
vanced Study to review the existing procedure. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/79-
U. 5 dated 25-11-1978] 

Recommendation 

11.53. The Committee have been furnished the precise reasons 
why the Standing Advisory Committee :fur Centres of Advanced 
Study recommended in 1968 that "while it might not be possible 
and to a certain extent deSirable, to recognise a large number of 
departments as Centres of Advanced Study, it would be worthwhile 
to provide special assistance to selected departments by identifying 
departments which have potentialities to build active schools in any 
particular branch as evidenced by their contr'ibutions to teaching 
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8Ind l'uearch in recent years." The considerations on which the 
Corn lIlUSion accepted this recommendation of the Standing Advisory 
Committee in August 1968 have also not been furnished to the Com-
mittP.e. SimiJarly, it is not known why the Standing Committee 
recomnended (and the Commission approved) that out of 33 depart-
men's recommended by the various Science Panels only 14 be recog-
nise< for support under the programme of Special Assistance and 
19 II ight be considered for departmentai research support. 

[So No. 75, Appendix VII, Para 11.53 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 
TIle Standing Committee has considered the recommendations 

given by the panels in s ~t of various departments for participa-
tion in the programme of Special Assistance and also departmental 
researeh support. The panels were asked to give its recommenda,-
tiona in the order of priority and considering the number of CASI 
DSA already existing tn the university, the Standing Committee 
took \he decision to recommend some departments fOir Special Assis-
tance Programme and others for Departmental Research Support. 
depending upon the stage of growth reached and ranking assigned 
by the panels also. 

(Ministry of Education & Social Welfare O.M. No. F.7-9!78-U.5 
dated 25-11-1978.) 

Recommendation 

The CO!lIlIIlittee are thus unable to appreciate the distinction 
maqe as between the different departments for the purposes of grant 
under the scheme, particularly when the Commission has been un-
able to utilise the funds earmarked for the programme, as has ha.p-
pened during the Fourth Plan. The Committee recommend that 
lhe Commission should give a fresh look to the existing scheme in 
aperation to see whether the creation of three distinct categories of 
departments eligible for various levels of grants from the UGC is 
conducive to the purposes of the scheme fOr Centres of Advanced 
StUdy as originally envisaged, and commended by the Education 
CommiSSion. 

[So No. 76, Appendix VII, Para 11.54 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

In consideration of the observations made by the Committee, it 
has been decided to ask the Standing Committee for Centres of 
Advan.ced Study to review the existing procedure. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3!78-U$ 
dated 25-11-1978.] 



Recommendation 

The Committee have been told during evidence that the original 
allocation of Rs. 16 crores in the Fourth Plan for the scheme of 
Centres of advanced study was arrived at on the basis of a grant of 
&. 20-25 lakhs per centre for the number of centres assumed 
'roughly'. No explanation was offered for arriving at the final allo-
cation of Rs. 8 crores for the scheme. As regards the s t ~ in 

utilisation of funds to the extent af 50 per cent, it was stated during 
evidence that it was mainly due to the fact that no new Centres 
came up in the 'Fourth Plan'. The Committee have else-
where in the report already commented upon the ad-hoc manner in 
which allocations for new schemes have been made during the Fourth 
Plan period. The Committee would like to point out this as another 
instance of bad planning-financial as well as physical-by the Com-
mission. 

[So No. 77, Appendix VII, Para 11.55 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

The observation made by the Committee have been noted for 
future guidance. 

[Ministry 0'£ Education & Social Welfare O.M. No. F. 7-3;78-U.5 
dated 25-11-1978] 

Recommendation 

The Committee note that the College Science Lmprovement 
Programme initiated by the UGC in 1970-71, was taken up at two 
levels (1) in selected colleges to improve the entire science faculty; 
and (2) university leadership projects in anyone licience subject 
in all the colleges affiliated to a university. The Comniittee find that 
in respect of the scheme at (1) above, the progress has been un-
impressive. The Scheme was to be implemented in phases and the 
:first phase was to end after three years of the launchlng of the 
scheme. There were, however, as many as 45 colleges which could 
not complete the :first phase of the programme till September 1976 
and extensions were being granted to them from time to time. The 
Committee recommend that the difficulties of the Colleges in com-
pleting the :first phase of the programme should be considered by 
the Commission and ways and means should be found to get over 
them. . 

[So No. 78, Appendix VII, Para 11.78 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Take. 

The Commjssion on the advice of the Standing Committee ,.. 
. 008IP and the ~ expreased in the four ngional conferellCM 
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held in 1977, has decided to constitute t t ~  Committees to 
assess the work done, review the programme and ensure proper and 
timely implementation of the scnemes. The difficulties faced by 
the colleges in completing the programme would be considered by 
these State-level Committees and remedial measures suggested to 
help such colleges to get over the difficulties. 

[Ministry of Education & Social WelfaI"e O.M. No. F. 7-3/78-U.5 
dated 25-11-1978] 

Recommendation 

The Committee also find that 79 colleges which started their 
actiVities upto 1971-72 were to complete their first phase of the pro-
gramme by March, 1975 and were to be visited by Regional Com-
'mittees for proper appraisal of the work done. The Regional Com-
mittees had, however, visited only 14 qJ these colleges in the West 
and North Regions between July and September, 1974. The Com-
mission had not constituted any Committee to visit the remaining 
65 colleges. It was revealed durmg evidence that the Commission was 
not able to set up Committees for proper appraisal of the work done 
by these 65 colleges because of "serious shortage of staff" and that 
it was decided to assess the work of these colleges on the basis of 
progress reports received from colleges. The Committee feel that 
the Commission should have made adequate timely preparations for 
constituti'ng the requisite Regional Committees provided for the 
Scheme. If the assessment was to be made on the basis of reports, 
the original scheme should not have provided for the colleges being 
visited by the Regional Committees for assessment of work done 
under the scheme. 

The Committee have been further informed during evidence that 
"the Standing Committee have now suggested that there should be 
State level Committees". The Committee recommend that the 
method and machinery for assessment of work done by. colleges 
under the scheme should be clearly laid down on the basis of ex-
perience and it should be strictly adhered to. 

[So No. 79, Appendix VII, Para 11.79 df 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

The State-level Committees referred to in para 11.78" would be 
requested to ascertain the difficulties of the colleges in completing 
the first phase of the programme and suggest measures tc be taken 
to overcc..me the same. 

[MiT lstry of Education & Social Welfare O.M. Nc. F. 7-3/78-U.5 
dated 25-11-1978] 
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. Recommendation 

In regard to the University Leadership Project, the Com-
mittee observe that after initial selection, till March 1975, of 25 

~ ts relation to 14 univers!i.ties no 'new department was 
brought under its purview till March 1976. However, against the 
total release of Rs. 93.50 lakhs dUTing 1970-71 to 1974-75, a sum of 
Rs. 45.10 lakhs was released for the implementation of the Project. 
Further the Audit test check reveals instance of release of "on 
account" grants without taking into account progress of expenditure 
.andjor large unutilised funds. The Committee emphasise that this 
quality improvement programme should be given adequate atten-
tion and its progress accelerated. 

The Committee hope that greater financial prudence would 
be observed in releasing "on account" grants for implementi'Iig this 
scheme in future. 

IS. No. 00-81, Appendix VII, Pa.ras 11.80-11.81 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

The recommendation is accepted for future action. How-
·ever, this would be dependant on the total resources that be made 
;available to the Commission in a particular plan period . 

. Noted for compliance. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/78-U.5 
dated 25-11-1978] 

. Recommendation 

The Committee regret that the scheme of 'Basic Research 
Work for Industrial Development' conceived in May 1971 did not 
materialise till March, 1!n4 as a number of Committees working on 
individual projects for bringing about collaboration between Univer-
sities, National Laboratories and industries could not finalise their 
suggestion in this regard. It is, however, heartening that subsequent 
to 1974, a number of major research projects including a consider-
able number with research and development value and application 
potential have been launched on the recomme'ndations of Science 
Panels of the Commission. 

[So No. 82, Appendix VII, Para 11.85 of 73rd Report of PAC 
(6th Jtok Sabha)] 

Action Taken 

The observation of the Public Accounts Committee has been 
-noted by the University Grants CommissiO'n. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3178-U.5 
dated 31-3-79] 



Recommendation 

The Committee regard it as unfortunate that out of the 
final allocation of Rs. 4 crores for teacher education programme dur-
ing the Fourth Plan, the actual utilisation was only Rs. 1.18 crores.-
The Committee are not convinced of the reasons advanced during 
evidence for this sizeable shortfall in utilisation that "it takes time 
to visit universities and give the reports" and that "universities have 
to consult State Governments". The Committee consider that these 
are normal processes _which have to be undergone in regard to utili-
sation of all grants from the· Commission. They, however, note the-
assurance given during evidence that "such a thing will t ~ 

in future. 

[So No. 83, Appendix VII, Para 11.93 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

The observation of the Public Accounts Committee has been 
noted by the University Grants Commission. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/78-U.5i 

dated 31-3-79] 

Recommendation 

The Committee are constrained to learn that against an allo-
cation of Rs. 50 lakhs for Adult Education Programme during the 
Fourth Plan period, the actual expenditure was only Rs. 2 lakhs. 
This is symptomatic of the fact that the programmes launched by 
the Commission are not well-planned and the implementation there-
of is lax. In this context, the Committee take special note of the 
remarks of the Ministry given in the communication ~ l i i  the 
reasons for shortfall in expenditure that "it is not the main ~ 

tive of the Commission to achieve the final targets alone. The main 
objective is the proper utilisation of funds placed. at the disposal 
of the Commission." The Committee need hardly point out that 
the objective of proper utilisation of funds could not be advanced 
as a valid Taison d' etre for dismal failure in the achievements of 
plan objectives and programmes. 

[So No. 84, Appendix VII, Para 11.94 of 73rd Report of ·PAC 
(6th Lok Sabha)] 

Action Taken 

The observation ~ the P ~  Accounts Committee has been 
noted by the University Grants Commission. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3178-U.5 
dated. 31-3-79} 



Recommendation 

The Committee find that the recommendation of the E ti ~  

Commission (1966) that the Inter-University Board of the University 
Grants Commlssion should take a lead in the matter relating to pre-
paration of university level books by Indian authors was not speci-
fically and separately considered by the University Grants Commis-
sion. It was considered by the Comrrussion together with other 
recommendations relating to higher education. In the communica-
tion from the Commission to tke Ministry 'of Education in October, 
1967 in which the Commission had indicated its reaction to the re-
commendations of the Education Commission relating to higher 
education, there is no ~  to the recommendation in question. 
It is thus clear that, as pointed out by Audit, this re::ommendation 
of the Education Commission was not specificaUy considered by the 
University Grants Commission. 

The Committee also find that the scheme of preparation of uni-
versity level books by Indian authors -was initiated by the Ministry 
of Education and Social We1fare as a supplement to the programme 
launched in 1968 of production of university level books in Indian. 
languages and it was only in August, 1969 that definite proposal in 
this behalf was approved by the Ministry of Education and formally 
communicated to the UGC in September, 1969. The scheme itself 
could be implemented only after March, 1971. The Committee re-
gret that the scheme for preparation of university level books by 
Indian authors suggested by the Education Commission in 1966 could 
not be impleme-nted untill after March, 1971. 

[So No. 87 Appendix vn Para 11.106 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

The observation of the Public Accounts Committee has been 
noted by the University Grants' Commission. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3178-U.5 
dated 31-3-79] 

Recommendation 

11.113. The Committee note that during the year 1966-67 to 1973-
74, the Commission allocated Rs. 30.05 lakhs to 78 universities for 
the scheme of publication of learned works and doctoral theses. 
Whereas 13 universities to which Rs. 5.35 lakhs were alloted did not 
draw any amount" grants disbursed to the remaining universities 
were Rs. 11.63 Jakhs, representing 38.7 per cent of the allocations. 
It iii also seen that not even one out of 500 copies of a publication 
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brought out in 1964-65 was sold. It is further noticed that the guide-
lines had recently been reviewed with the help of a Committee to 
QVeroome the deficiencies and weaknesses in the implementation of 
the scheme and are yet to be considered by the Commission. The 

. committee trust that the University Grants Commission would apply 
itself to the difficulties coming in the way of utilising the allocations 
for this scheme and suitably modify the scheme, if necessary, to 
make it more acceptable. 

[So No. 88 Appendix VII Para 11.113 of 73rd P.ePOtt of PAC 
'(6th LoR: Sabha)] 

Action Taken 

On the recommendatio'n of the Committee constituted by the 
'Commission to advise it on matters relating to the University Grants 
Commission scheme of publication of research work including doc-
toral thesis guidelines relating to the scheme have been revised. - A 
copy of these guidelines is, attached. (Appendix) . 

The Commission has also decided to review all the schemes for 
which assistance was provided during the V Plan and to determine 
which of the sehemes may be continued or implemented with neces-
sary modifications in the next ,Plan. This scheme would also be 
reviewd accordingly. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3178-U.5 
dated 25-11-1978] 

UNIVERSITY GRANTS COMMISSION 

APPENDIX 

Huidelines for the Implementation of Scheme of Assistance to Uni-
versities for the Publication of Learned/Research Work includ-
ing Doctoral Theses during Fifth Plan period. 

1. The University Grants Commission scheme of assistance to 
University/Colleges teachers for the pUblication of learned/research 
work including doctoral thesis is by way of supplementing the work 
of private publishers and not by way of replacing the private pub-
lisher in bring out high quality publication. 

2. A learned research work to be assisted under the scheme 
should be one that breaks new ground and is useful as reference 
material for honours and postgraduate studies. 

3. Thesis accepted fol' doctoral degree may be considered for 
-assistance for publication under the scheme only within a period of 
ten years after its submission. 



69 

4. A specific ratio of assistance be fixed for assistance for learn-
...ed research work and doctoral theses. The allocation made to a 
university under the scheme be utilised by the universities normally 

cOn the basis of 2/3rd for dO(.!toral these and l/3rd for other learned 
.research works. 

5. Repetitive publication should not be considered under the 
scheme for assistance. Assistance would be available once only for 
the initial publication. The publication should be printed in India 
<only. 

6. The University may either publish the works under its super-
vision and control or get these published through reputed. publishers. 
Payments towards the c·ost of a publication should not be made to 
the author, but directly to the publisher by the university. The 
author could be consulted regarding the publisher, if it is not done 
through university press. . 

7. The authors should not be asked to make any financial cootri-
ltution towards pubHcation of their approved work 

8. The universities may follow the Indian Copy Right Act for de-
ciding the question of Copy Right of the works approved for publi-
cation grant. 

9. With a view to ensuring a high academic standard the uni-
"Versities should take utmost care in making proper selection of learn-
ed research worIrs and theses for pUblication. The manuscripts should 
be got assessed by experts, usually by two (other than .the examiners) 
in that particular field. The university may also avail of the ser-
vices of professional people for editing, referencing, spacing etc., of 
the manuscripts from the point of view of quality and presentation 
and may meet expenditure in this regard out of the grant aHocated 
for pUblication. . 

10. Besides seeking the advice of commercia.l interests while 
selecting a manuscripts for publication, the universities may consi-
der the desirability for appointing sole and/or regional selling agents/ 
distributors. 

11. The amount of subsidiary for publication of a thesis should 
not exceed Rs. 5,0001- unless the university is itself publishing the 
thesis on its OW'll, in which case it may meet actual expenses on its 
publication. 
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12. Where assistance to a publication is substantial, the university 
should undertake it as its publication and a major part of the 
money realised through sale (after making provision of royalty to 
author Commission to retailers etc.) should be cerdited to this fund , . 
for publications so that it can support nwre books to be published. 
The money obtained through sales of books published with UGC 
support should not be used by the universities as a general sources 
of revenue. 

13. There should be proper coordination among the agencies pro-
viding financial assistance for similar purposes, i.e., ICHR, ICSSR, 
NBT Indian Institute of Advanced Study, Simla. To avoid dupli-, 
cation of assistance, the universities should provide a column in the 
proforma inviting proposals indicating whether a particular scholar 
has approached any other organisation for financial assistance for 
the same publication and if so, with what results? 

14. The publication of catalogues, critical additions of rare manu-
scripts and research/reference manuals costing more than Rs. 20.0001-
would be considered on merits outside the general scheme of the 
UGC on all India basis after the work has been examined by the' 
Commission with the help of experts. 

Recommendation 

The Committee find it distressing that the scheme of "National 
Award of prizes to Indian' Authors" entrusted by the Ministry of 
Education and Social Welfare to the UGC for implementation in 
1973-74 has only now been handed back by the Commission to the 
Ministry of Education and Social Welfare "to be, implemented either 
directly or through some other agency/agencies." From 1973 to-
date. the only action taken in pursuance of the scheme was the' 
issue of a Press Notification by the Commission in August, 
1973 and "the consideration of a note and 227 entries received in 
literature under the scheme" by the Panel on Modem Indian Lan-
guages. The Panel felt that "this scheme has not perhaps received 
wide publicity in the regional dailies and even members themselves 
did not know about the existence of this scheme." The Panel had 
recommended that this scheme might be readvertised in reigonal 
dailies besides the national dailies, and also 'circulated by means of 
demi-official letters to the Vice-Chancellors of the Universities and 
Principals of the affiliated colleges. The delay in the processing 
and assessment 0If the entries received in response to the advertise-
ment of the Conunission ill August. lD73 is attributed mainhr to the 
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shortage of staff with the Commission. The Committee regret the 
Ministry entrusted this scheme to the UGC in 1973 without ascer-
taining whether the latter would be in a position to handle it. Later, 
when the Ministry was requested by the Commission to make avail-
able adequate staff to handle the scheme, the Ministry vacillated till 
as late as February, 1976. The Committee consider this scheme as , 

.:.a valuable one and desire that the Ministry of Education and Social 
Welfare should take concrete steps to implement the scheme with-

-out further delay . 

. [S. No. 89, Appendix VII, Para 11.119 of 73rd Report of PAC 
(6th Lok Sabha)]. 

Actio. Taken 

The views of the Committee have been noted and will be given 
. rlue consideration. 

[Ministry of Education and Social Welfare O.M. No. F. 7-33178-
U.5 dated 23-12-1978]. 

Recommendation 

With the rise in the number of universities from 104 in 1973-74 to 
115 in 1976-77 and also in the number of colleges recognised by the 
Commission from 2974 as on 1-12-73 to 3267 as on 1-12-1976, the 
volume of work with the Commission must have correspondingly 
increased. It is inconceivable that a whole-time Chairman and 
Vice-Chairman would be able to supervise each and every of the 
-varied items of wor'k entrusted to the Commission much less pro-
fessionally contribute to the academic role of the UGC. In the cir-
cumstances, the Committee recommend that Government may 
consider what positive steps should be taken to make the Commis-
sion a dynamic and vigorous body capable of shouldering the in-
creasing responsibilities in the context of the enlargement of the 
field of higher education. One suggestion that the Committee would 
like to make is reorganisation of the existing pattern of composi-
tion of the Commission which, besides the whole-time Chairman 
'and i~ i  should have a few more whole-time members. 

[So No. 90, Appendix VII, Para 12.13 of 73rd Report of PAC 
(6th Lok Sabha)]. 
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Actio. 'lake. 

The UGC Review Committee has inter-atia 
.OIlS for the reorganisation and strengthening 
Grants Commission. The recommendations 

aeration of the Government. 

made recommenda-
of the Universlty· 
are under consi-

[Ministry of Education and Social Welfare O.M. No. F. 7-3/78-
U.5 dated 23-12-1978]. 

Recommendation 

An autonomous body like UGC dealing with release of huge 
funds as grants to institutions of higher teaming should enjoy the 
confidence of the academic commun.:ty as a whole. I.t is therefore, 
desirable that an in-built safeguard is provided against misuse of 
authority by appointing a Vigilance officer or tn the alternative by 
exposing its functioning to periodic review by an independent agency 

outside the Ministry of Education. 

[5. No. 91, Append:x VII, Para 12.14 of 73rd Report of PAC 
. (6th Lok Sabha)] 

Action Taken 

Accepted. A Vigilance Officer will be appointed ~  would re-
port direct to the Chairman. 

[Ministry of Education and Social Welfare O.M. No. F. 7-3/78--
U.5 dated 23-12-1978]. 

Recommendation 

The Committee agree with the suggestion made by the review 
committee in paragraph 6.15 of their report, February 1977, that the 
annual report of the Commission' should besides giving a true and 
full account of its activities during the previous year 'also present 
to Parliament its assessment of problems and prespectives of hig-
her education and of the state of coordination and st ~ s in uni-
versities' and that 'the annual reports should be circulated to all uni-

versities and State Governments'. The Committee desire that the 
above change may be brought about as early as possible. 

[So No. 92, Appendix VII, Para 12.19 of 73rd Report of PAC 
(6th Lok Sabha)]. 

Action Taken 

The recommendation made by the PAC would be implemented· 
ill the light of the final decision that may ~ taken by the Gov-

emment in relation to the suggestion made -by the Review Com-
mittee in paragraph 6.15 of its report. 

[Ministry of EdUcation & Social Welfare O.M. No. F. 7-3178-U.S 

dated 25-11-1978] 
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Recommendation 

The Committee find that the Annual Report for the year 1972-73' 
was presented to Lok Sabha on 9-12-74, Report for the years 1973-74 
()n 18-5-76 for the year 1974-75 on 25-8-76 and for the year 1975-76 on 
4-.{-77 .. The Annual Report (1976-77) has not yet been presented. 
The Committee take a serious view of the considerable delays in 
the presentation of the reports of the Commission to Parliament 
and would like the Ministry of Education and Social Welfare to en-
sure that the Report of the Commission is presented to the Lok 
Sabh'i not later than 1st October following the year to which it re-
lates, 'IS required under Rule 4 of the UGC (Budget and Accounts) 

R l ~ 1962. 

[So No. 93, Appendix VII. Para 12.20 of 73rd Report of PAC 
(6th Lok Sabha)]. 

Action Taken 

A13 indicated in reply to para 12.18, the machinery for preparation 
of t ~ annual report has been geared to see that the printed copies 
of 1;l>e report are made available by the UGC to the Government 
by 1'5\ h December each year, and not 1st October which was the 
prescl' bed date before the amendment of the Rules in 1966. 

LMinistry of Education and Social Welfare O.M. No. F. 7-3/78-
U-5 dated 25-11-1978] 

Recommendation 

The Committee were informed that the Annual Report of the 
Commission is "circulated to every university, college and every 
state, whenever there is a policy decision". The Committee feel 
that if the Annual Reports are to include, as suggested by the Com-
mittee in an earlier paragraph, the assessment of problems and pers-
pectives of higher education, in which the State Governments are 
also in V'olved, it would be helpful if copies thereof are, as a matter 
of COUl'se, made available to all State Governments, Universities 
and recognised colleges Or institutions. 

[So No. 94, Appendix VII" Para 12.21 of 7'3rd Report of PAC 
(6th Lok Sabha)]. 

Action Taken 

COlJies of the annual reports of the University Grants Commis-
sion are circulated to the universities and colleges and the annual 
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report for 1976-77 has also been circulated to the Education Secre-
taries of the States and also tqe Chancellors of the Universities. 

[Ministry of Education and Social Welfare O.M. No. :r. 7-3/78-
U. 5, dated 25-11-1978] 

Recommendation 

The Committee have not been able to examine some of the as-
pects commented upon in the Audit paragraph included in the Re-
port of the Comptroller and Auditor-General of India for the year 
1975-76, Union Government (Civil). The Committee expect, how-
ever, that the Ministry of Education and Social Welfare will take 
-due note of the observations of the Audit so as to take remedial 
action wherever necessary. 

[So No. 95 Appendix VII Para 12.22 of 73rd Report of PAC 
(6th Lok Sabha)]. 

Action Taken 

The observation of the Public Accounts Committee has been noted 
lby the University Grants Commission. 

[Ministry of EdUcation and Social Welfare O.M. No. F. 7-3/78-
U. 5, dated 31-3-1979'] 



CHAPTER m 

CONCLUSIONS OR RECOMMENDATIONS WHICH THE 
COMMITrEE 00 NOT ~ E TO PURSUE IN VIEW OF 
THE REPLIES RECEIVED FROM GOVERNMENT 

Recommendation 

\ 

The Committee find that despite the introduction in 1972 of 
Section 12A of the UGC Act, 1956, making the grants out of 
Central funds to any university conditional on the declaration by 
the UGC that such university is fit for receiving such grants and 
the notification of the University Grants Commission (Fitness of 
eertain universities for grants) Rules 1974, there does not appear 
to be any substantial improvement in regard to the problem of pro-
liferation of universities and colleges. The number of universities! 
-deemed universities and colleges has increased from 103 and 4158 in 
1972-73 to 115 and 4569 respectively in 1976-77. The Committee also 
fl.nd that barring temporary ban on release of further grants the 
Commission has not so far withheld the grants to any university. 
The Committee have also noted that the Commission has not used 
Section 12A of the Act as an effective instrument against profiferation 
of substandard universities and colleges. The Committee are unable to 
understand why the UGC could not utilise the power available to 
them under section 12A of the Act to prevent mushroom growth of 
"UD!iversities and colleges without regard to facilitres for and stan-
.dards of teaching. 

[So No.5 Appendix VII Para 1.52 of 73rd Report of PAC 
(8th Lok Sabha)]. 

Action Takea 

Section 12A of the University Grants Com,mission Act reads as 
:follows: 

'''No grant shall be given by the Central Government, the 
Commission, or any other organisation receiving any funds 
from the Central Government, to a University which is 
established after the commen:-eement of the University 
Grants Commission (Amendment) Act, 1972, unless the 

75 
717LS-R. 

\ 
\ 
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Commission has, after satisfying itself as to such matteN 
as may be prescribed, declared such University to be fit 
for receiving such grant". 

It will be observed that Section 12A of the University Grants 
Commission Act does not empower the Convnission to prevent the 
establishment of new Universities or Colleges by the State Govern-
ments who arc fully competent to enact legislation ,for the estab-
lishment of new Universities. The utmost that the Commission can 
do is to withhold recognition of a new University for the purpose of 
receiving grant from Central Government, University Grants Com-
mission or other Central agencies. Out of the ten State Universities-
established after the introduction of Section 12A of the University 
Grants Commission Act, only three Universities have so far' been 
declared fit by the Commission under this Section to receive grants 
from Central sources. lit is, however, open to the State Governments 
to maintain those Universities exclusively out of the:r own resources. 

[Ministry 01 Education and Social Welfare O.M. No. F. 7-3/78-
U. 5, dated 25-11-19781 

Reeommendation 

The Committee note that during 1975-76, out of a total of, 4508: 
colleges, only 3267, i.e. 72 per cent were recognised by the Commis-
sion under Section 2 (f) of the UGC Act, 1956. The UGC has under-
taken a detailed study to determine the reasons for all the colleges 
not being included under Section 2 (f) of the UGC Act. The Com-
mittee observe that this study should be expedited and corrective ac-
tion taken.' . 

[So No. 26 Appendix VII Para 6.62 of 73rd Report of P.A.C._ 
(6th Lok Sabha)]. 

Action Taken 

The number of colleges recognised by the Commission under Sec-
tion 2(f) of, the U.G.C. Act, 1956 as on 1st December, 1977 was 3391 
against the total number of 4615, The major reasons for all the col-
leges having not been included under Sectiqn 2 (f) of the UGC Act 
are as follows:-

1. 106 Junior Colleges in Assam (25). Bihar (45); Kerala (25); 
Orissa (9) and Tamil Nadu (2) which are providing ins-
tructions upto pre-degree level only and are therefore, not 
eligible for recognition under Section 2 (f) . 
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2. 159 colleges being maintained and run by the universities 
directly and therefore not eligible to be recognised under 

• Section 2 ~ . 

3. 176 Colleges offering Diploma or Certificate· Courses i.e. 88 
Music Colleges, '82 Ayurvedic Colleges, 3 Colleges each of 
Nursing and Phannacy are included in the total number 
but are not eligible to be included in the Section 2 (f) list. 

4. Cases of 261 Oriental Colleges offering va.rious courses or 
oriental s~ i s are being examined for inclusion in the 
Section 2 (f) , list. 

5. 15 Colleges befug run in the evening have been shown sepa-
rately in the total whereas these are not 1ncluded in the 
Section 2 (f) list independently as these are being run by 
the day colleges only. 

6. The remaining about 500 colleges are such which were 
established recently or during the last 3-4 years and are on 
temporary affiliation. Such colleges do not normally ap-
ply for recognition under Section 2 (f) as they would not 
be eligible for assistance from the Commission/Central 
sources under Section 12A of the UGC Act till they are 
declared fit. Such colleges can be declared fit under Sec-
tion 12(A) of the UGC Act only after they are granted per-
manent affiliation by the universities concerned. 

[Ministry of Education and Social Welfare O.M. No. F. 7-3/78-
U. 5, dated 25-11-1978J 

Recommendation 

The Committee observe that there has been lately quite a size-
able growth in the number of colleges. The number of colleges has 
increased from 1004 in 1956 to 3297 in 1969-70 and to 4569 in 1976-
77. Some of these colleges do not have adequate facilities. This is 
bound to cause a deterioration in the standards of teaching. Ex-
pressing concern over the problem, the Estimates Committee had 
in their l02nd Report (Third Lok Sabha), suggested that "establish-
ment of such !rub-standard colleges should be regulated and controlled 
in the interest of maintenance of academic standards". Endorsing 
this view of the Estimates Committee, the UGC had informed. the 
Estimates Committee in June 1967 that it "proposes requesting the 
State Government to make a survey of the situation in consultation 
with the universities and suggest ways and means for improve-
ment" and that "on the basis of the survey the Commission will 
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_ecide the 8tepe to be taken to regulate the situation". The Iklu-
cation Commission alIo, in their report (1966) made a spe.cific :re-
commendation that the UGC should, in consultation with the State 
Governments, examine the question of classification of colleges in 
tenns of level and achievemen.t and make use of it in the allocation 
of grants to colleges under the Fourth Five Year Plan. The Com-
mittee find that despite the recommendations of the Estimates 
Committee and the Education Commission made more than,. 10 years 
back, neither the proposed survey has been completed nor colleges 
classified in terms of level and achievement. This Committee has 
been informed that the classification of colleges "is a big task to be 
taken up by othe Commission alone" and that "status reports of each 
college have to be prepared with the universities conce1"D.ed witll 
the help of College Development Council·'. The Committee re-
commend that the Ministry of Education and Social Welfare should 
initiate action in this regard forthwith and see that the coUeges are' 
classified without undue delay and that this classification is used 
for guidance in allocation of grants. 
'-

[81. No. 32 Appendix VII Para 6.78 of 73rd Report of PAC (6th 
Lok Sabha] 

Aetion Takea 

The recommendations in the paragraph were considered by the 
Working Group appointed by the University Grants Commission on 
the 'Crlteria for Evaluation of Colleges' at its meeting held on 27th 
May, 1978. The Group made the following observations and ~
mendations regarding the categorisation of colleges; 

(a) The working group no1ed that the Education Commission 
(1966) had recommended that the University Grants Commissiolt 
should in consultation with the universities and state Governments 
examine the question of classification of colleges in terms of level 
and achievement and make use of it in the allocation of grants to 
colleges. The Education Commission was, however, aware of the 
administrative difficulties that would beset any attempt to classify 
colleges. The working group also noted the recommenda tions of 
the Estimates Committee re'garding the problem of non-viable 
colleges and the need for regulating the establishment of sub-stan-
dard colleges. 

(b) The Working group was in general agreement with the 
approach of the University Grants Commission in linking its deve-
lopmental assistance to the colleges with their performance viabi-
lity and maintenance of standards. This approach is fully ~ l t  
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in the selection of colleges under COSIP, COHSIP, FacultyIm-
pl"ovement Programmes, lead colleges and the sanction of develop-
ment grants in the range of Rs. 3--10 lakhs depending upon the 
enrolment and prescribed faculty strength. 

(c) In view of the above considerations, the working 'group did 
not agree to fonnal ,categorization !>f colleges by a central agency 
but preferred a system of evaluation including self-assessment with 
a view to raising standards and the involvement of colleges in com-
munity service, particularly adult education and extension work. 
Colleges may be asked to provide basic data on various aspects 
along with a self-assessment report. The reports from the colleges 
may be co-ordinated at the university level, which may be request-
ed to send a comprehensive note on the emerging problems. Simi-
larly the State Govenunents may be asked to send critical apprai-
sal reports particularly with reference to financial matters, such as 
the grant-in-aid code, utilization of UGC grants etc. 

The Commission at its meeting held on 17th July, 1978 noted 
the recommendations of the working 'group on the criteria for the 
evaluation of colleges and agreed with the view that a fonnal cate-
gorization of colleges by a central agency would neither be feasible 
nor desirable. It was agreed that the profonna suggested for self-
evaluation by colleges may be suitably modified. to be made compre--
hensive and multi-purp<me in the light of discussion and comments, 
if any, from the members of the Commission (Resolution No. 37). 

The Commission has since finalised the proforma for the evalua-
tion of colleges (including self-evaluation). This is being issued to 
Arts, Science and Commerce Colleges in the first instance. A copy 
each of the proforma and the letters issued to the Principals of 
colleges, universities and State Governments is enclosed. 

[Ministry of Education and Social Welfare O.M. No. F. 7-3/7'-
U. 5, dated 25-11-1971J 

SBCRETARY 

D.O. No. F. 15-9-78 (PP') 

(Copy) 
UN1VERSITY' GRANTS COMMISSION 

BAHADUR SHAH ZArAR MAIlG 
NEW DELm-llOOO2 

September ,1m 
Subject: Evaluation of college. (including felf-evaluation), 

Dear Principal, 

As you know, the University Grants CommiSSion recently adopt-
ed. a paper entitled 'Development of Higher Education in India-
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A Policy Frame' which outlines the main achievements and failure" 
of the system of education in India and suggests a framework for 
the development of higher education over the next 10-15 years. 

2. In order to implement the suggestions made in the policy 
frame, it was decided to constitute a working group to dErterInine 
the criteria for the evaluation of colleges. 

3. A proforma for the evaluation of colleges (including self-eva-
luation) has since been finalized on the basis of the recommenda-
tions of the working group. 

4. I am enclosin'g herewith four copies of the proforma with the 
request that a copy each of the completed. proforma may please be 
sent before 30th November, 1978 to the following: 

(i) Secretary, University Grants Commission, Bahadur Shalt 
Zafar Marg, New Delhi-llOOO2. 

(ii) Registrar of the university concerned. 

(iii) Education Secretary to the State Government ~ 

5. It is requested that you may kindly keep in view the instnle-
tiODS in the proforma to enable the Commission to carry out a com-
parative evaluation of the colleges on a uniform basis. 

6. It may be mentioned in thiS connection that information sup-
plied by the ll~ may also form the basis of grants under 
various schemes during the sixth plan period. 

Yours sincerely, 

Sd/-
Encl: As above. (R. K. Chhabra) 

UNIVERSITY GRANTS COMMISSION 
New l i~llO  

EVALUATION OF COLLEGES 
(INCLUDING SELF-EVALUATION) 

1978 

INSTRUCTIONS 

1. The self-evaluation report (Section VI of the proforma) may 
please be ptepared in consUltation with the members of· the 
teaehing stat!. 



81 

:2. Information in this proforma should pertain to Arts, Science 

and Commerce courses only. 

3. Entries should be made only by ball-point or pencil and not 

by ink. 

·4. A copy each of the completed proforma may please be sent 
before 30th Novembet, 1978 to the following: 

(i) Secretary, University Grants Commission, Bahadur Shah 
Zafar Marg, New Delhi-llOOO2. 

(ii) Registrar of the university concerned. 

(iii) Education Secretary of the State Government concerned. 

SECTION I-GENERAL 

1. Name and Address of the College: 

2. Please indicate if the College is located in 

(a) Rural area 

(b) Backward area (as defined ofticially) 

·3. University to which aftiliated 

4. (a) Year of establishment of the college 

. (b) Year of affiliAtion to the university 

5. Type of affiliation: 

Temporary /ProvisionaljPermanent 

(strike out whichever is not applicable) 

Yes/No 

Yee/No 

'6. If the college is not permanently affiliated, since when is it on 
temporary or provisional affiliation? 

'7. Write a brief note on the fulfilment of conditions of affiliation 
in respect of-

(a) College 

(b) Particular courses 

~ .T  of Management 

i (a) State Government 

(b) UniverSity 

(c) Local Body 

·(d) Private 
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Please specify whether 

(i) Trust 
(ii) Registered Society 
(iii) Association 

(iv) Other 
9. Is _the college included under a special programme of; the· 

University Grants Commission such as:-
COSIP Yes/No-

COHSSIP Yes/No-

Autonomous college Yes/No-

Lead College Yes/No-

Others (Specify) 

10. Does the college offer any special programme with the sup-
port of the University Grants Commission, or otherwise, such 
as-. 

Remedial courses for Scheduled CasteslTribes 

Special coaching for Scheduled Castes/Tribes 

Continuing education 

Organization of Summer School 

Others (Specify) 

Yes/No 

YesINo 

YeslNo--

Yes/No> 

11. Budget of the college for the year 19'77-78 (i.e. 1st April, 1977 
to 31st March, 1978) 

(a) Income Ain thousands of Rs.) 

Income 

Recurring 

N oll·recurring 

Total 

SOURCE 

Central Uni- State Uni- Local Fees Endow- Other 
Govt. versity Govt. versity Boards ments Bources 

Grants 
Com-
mission 
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(b) Expenditu.re (In thousands of Rs.) 
Recurring Expenditu.re: 

(i) Research Guiding and Teaching staff 

(ii) Administrative and other staff 

(iii) Equipment (Apparatus, Chemicals, Consumables etc.) 

(iv) Furniture 
(v) Scholarships, stipends and other financial assistance 

(vi) Library 

(vii) Games and sports 

(viii) Hostels 

Ndnr-Recu.Tring Expenditure: 

(i) Books and Journalli 

, (ii) Buildings 

(iii) Equipments 

(iv) Other items 
• 

SECTION II-STUDENTS 

III. Enrolment coune-wise on 31-12-1977 

No. of students 

Coursl Tolal Boys 

l'UC/Inter Arts/XI-XII 

l'UCllnter Science/XI-XII 

PUC/Inter Com. lXI-XII 

B.A. 

E'sc 

B.Com. 

M.A. 

M.Sc. 

M. Com. 

M. Phil. 

Ph. D. 

2 3 

Girls ScMtlultd Caste/TriiJe 

5 

eN ote: ti ~ should ~ give. 0111 y in respect of the OOUl'Iet lilted ab.,ve.) 



[3. Number of students getting scholarships, etc. 

No. of students 

Boys Girls 
Basis -------------,------------. SehlduW Casu/Trill OIMrs 

(a) Merit-cum-need 

(b) Merit only 

(c) Need only 

2 3 

S,WvlltJ Casu/Trill O""'s 
, . 

5 

14. Number of acholarshiRS, freeships and prizes awarded annually by the colle,e out 9f 
its own resources for 

(a) scholastic acbievementll 
• 

(b) achievements in sports' and cultm'al performances 

(c) otbers 

DCTION m-TEACHDS 

No. of teachers 

Cougory lUo'" Others T.W 

2 3 5 6 
--------------------- '------ ,----, 

(a) Permanmt 

\ b,t Temporary 

{el Ad-hoc 

(d· Part-time 

(I\} Honorary 



(a) D. Litt.j 
D.Se. 

(b) Ph.D.' 
D. Phil. 

(c) M. Phil. 

(d) M. A., 
M.Sc., 
M.Com. 
with 1St 
dass 
_ksat 
lIle post-
.,-.duate 
caamiDatioD 

No. of teachers 

p"Jjwllr lUD,"r lMIIlrlT 

2 3 

17. Number of teachers on ltudy leave etc. 
No. of tcachen 

-"PI! of Study I 97G-77 

D. Litt./D.Se. 

Ph.I. }./D. Phil. 

M.Vhil. 

OtlJus roUt 

5 

18. Subject-wise number of research publications (in professional 
and academic journals only) during the yeaI's 1975-76, 1976-77 
and 1977-78 (Kindly attach a list of publications with full parti-
cular of title, author, journal, volume and year). 

Year 

197ti-77 



as 
19. Number and details regarding any majorlminor projecti of 
UGCICSIRIICSSR etc. which are under i l ~t ti  by 

teachers of the college. 

SECTION IV-FACILITIES 

20. Library facilities: 

(a) Total number of books in the library as on ~  

(b) Number of books in book-bank, if any 

(c) Number of Reading seats as on 31-12-1977 

(d) Number of journals subscribed to each year during the 

year 1977-78 (Please give a list) 

(e) Budget provision made by the college for the purchase of 
books and journals during the year 1977-78 

(f) Academic and professional qualifications of the librarian 

(g) Number and qualifications of Professional staff support-
ing the librarian 

(h) Actual number of days for which the library was OpeD· 
during ~ 78 

(i) Working hours of the library 

21. Number of staff quarters as on 31-12-1977 

(a) Teaching staff 

(b) .~ t i  staff 

22. Hostel facilities: 

Number of students residing (Position 
as on 31-12-1977> 

(a) Hostels 

(b) Non-taching staff 

23. Laboratory facilities: 

Physics 

Chemistry 

.otany 

Zooloey 

VIIluuf6fUilmtent tJS Elt/lmditure Mlpurc/uJSe of equipmHlt 
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24:. Extra-curricular and co-curricular activities such as: 

(a) GameslSports for which facilities are available 

(b) Strength of NCClNSS 

(c) Names and strength of SocietieslFormslAssociations func-
tioning in the college 

SECTION V-ADMISSIONS AND EXAMINATIONS 

·25. Please indicate the number of students admitted during 1977-

78, course-wise and divisi'On-wise. 

Di/lision Minimum pnunwge of 1I/Ilrlrs 
Coursl required for admission 

I II III 

B.A. 

B.Sc. 

B. Com. 

M.A. 

M.Sc. 

M. Com. 

. ~ -... -... ------

26. Please give the examination results of the college course-wise 

for the year 1977 (i.e., both 1977 annual and 1977 sup 

plementary ) 

--.••..... ----------
Cl1lJrse No. Pass. (Division) 

I II III 

.. 
B.A. 

B.Sc. 

B. Com. 

M.A.' 

M.Sc. 

M.Com. 

-----..•... _-_._-----------
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,SECTION VI-SELF-EV ALUATION 

27. Please write in about two pages' a note on the main achieve-
. ments and shortcomings of the college, keeping in view its 
aims and objectives. The note may particularly highlight the 
follo.wing: 

(a) Academic Programmes. 
(b) Involvement of students and teachers in community 

service, extension work, social service etc. 
(c) Innovative programmes, viz., autonomous status, remedial 

courses, restructuring of courses for practical experience, 
rural development, projects by students and teachers, 
COSIP I COHSSIP. 

(d) Co-curricular programmes. 
(e) Problems in the utilization of developmental assistance 

from the UGC. 
(f) Difficulties and obstacles being faced by the college in the 

realization of its. educational goals. 
(g) Level of student discipline. 
(h) Actual number of working days (excluding examina-

tions) during each of the years, 1975-76, 1976-77 and 
1977-78. 

(i) Research by teachers. 
(j) Participation of teachers in faculty improvement pro-

gramme. 
(k) Self-assessment in relation to autonomy. 
(1) If it is a postgraduate college, self-assessment in relation 

to UGC norms and steps contemplated to remove defi-
ciencies, if any. 

(COPY) 

UNIVERSITY GRANTS COMMISSION 

Secretary 
D.O. No. F. 15-9j78(PF) 
Dear Vice-Chancellor, 

Bahadur Shah Zafar Marg 
New Delhi-llOO02 

October ,1978 

As a follow-up of the paper on 'Development of Higher Education 
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in India-A Policy Frame' adopted by the University Grants Com-· 
mission for the development of higher education in India over the 
next 10-15 years, it was decided to constitute a working group to 
determine the criteria for the ~l ti  of colleges. 

The working group has since finalised a proforma for the evalu-
ation of college8 (including self-evaluation). The proforma (copy 
enclosed) is being sent to all arts, science and commerce colleges. 
The colleges have been requested to send complete information be-· 
fore November 30, 1978 to the following:-

(1) Secretary, University Grants Commission, 
Bahadur Shah Zafar Marg, New Delhi-llOO02. 

(2) Registrar of the University concerned. 

(3) Education Secretary to the State Government concerned. 

I shall be gratef111 if through thE College Development Council 
or Co-ordinator, you please ensure that the colleges under the 
jurisdiction of your university send the requisite information as 
early as possible and, in any case, before November 30, 1978. We 
would also like to have a comprehensive report from the University 
on the emerging problems and difficulties faced by the colleges' 
as also your comments and observations on the performance and 
profile of colleges particularly in relation to the maintenance of 
standards of teaching, researcl1 and examinations. The report may 
please be sent some time in December 1978 on the basis of replies 
received by your office from the colleges. 
With regards. 

Yours sincerely, 

Sdl-
(R. K. Chhabra) 

(COPY) 
, 

• UNIVERSITY GRANTS COMMISSION 

Secretary 

D.O. No. F. 15-9178(PF) 

Dear Education Secretary, 

Bahadur Shah Zafar Marg. 

New Delhi-llOO02 

October 6  , 1978; 

As a follow-up of the paper on 'Development of Higher Education 
, in India-A Pulicy Frame' adopted by the University Grants Com-



mIsslon for the development of higher education in India over the 
next 10-15 years, it was decided to constitute a working group to 
Qetermine the criteria for the evaluation of colleges. 

The working group has since finalised a proforma for the evalu-
"8tion of colleges (including self-evaluation). The proforma (copy 
enclosed) is being sent to all arts, science and commerce colleges. 
~  colleges have been requested to send complete information be-
fore November 30, 1978 to the following:-

(1) Secretary, University Grants Commission, 

(2) Registrar of the University concerned. 

(3) Education Secretary to the State Government concerned. 

I shall be grateful if, on receipt of a copy of the proforma filled 
in by each of the colleges, you kindly coordinate the information, 
-review the position and send us a critical appraisal report, parti-
cularly with reference to financial matters such as the grant-in-aid 
'Code, utilisation of University Grants Commission grants etc. 

With regards. 

Education Secretaries of 

.All State Governments. 

Recommendation 

Yours sincerely, 

(R. K. Chabra) 

The Committee have been inforllled that a number of projects I 
schemes were taken up altogether outside the recommendations 
of the Fifth Plan Visiting Committees. According to the Ministry, 
'So long as programmes are within the overall financial ceiling pres-
cribed by the Commission, the modifications sought by 
the Universities were approved by the Commission. The Com-
mittee consider that the recommendations of the Visiting Commit-
tees which were made after proper assessment of financial needs 
of the institutions, would lose their significance if modifications in 
financial allocation were allowed subsequently. No doubt the uni-
versity primarily are the best judge of the relative urgency in thp. 
implementation of the programme but the relative urgency and 
approaches can very well be put forward before the Visiting Com-
mittees. Priority and quantum of assistance to institutions recom-
-mended by the Visiting Committee'S should normally be adhered 
to and altered only in rare and exceptional. cases on consideration 
of newly emerging needs. Even in that case, the moditications 
sought should be considered by another VisitinglExpert Committee 
before the Commission takes the final deciSion in the matter. 

[S1. No. 40, Appendix VII, Para 7.32 of 73rd Report of 
PAC (6th Lok Sabha)] 
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Action Taken 

It may not be necessary to refer every modification to another 
Visiting of. Expert Committee. The University Grants Commission 
itself consists of expert members and can consider such modifica-
tions. Where necessary, the Commission wO'Uld consult other ex-
perts • on the subjects. 

(Ministry of Education & Social Welfare O.M. No. F. 7-3178-
U. 5 dated 23-12-78). 

Recommendation 

The Committee also observe that there is a wide disparity in 
the per capita maintenance grants on the basis of student enrolment 
as between the 5 Central Univers(tes inter se. The Committee 
find it interesting to note that whereas in one university per capita 
maintenance grant on the basis ~  student enrolment for the year 
1973-74 was as much as Rs. 5,443. In another university with 
several disciplines in Huminities and Sciences as well as profes-
sional courses like medical and engineering, it was only Rs. 1072. 
The explanation of the Government for this wide variation in the 
maintenance expenditure per student, viz., the comperison of per 
student expenditure among different Central Universities would 
not be meaningful "in view of the varying nature of facilities provi-
ded" does not appear to be very convincing. The Committee would 
like the University Grants Commission to go into the question of 
maintenance grants to the various Central Universities with a view 
to evolve a basis which, as far as possible, dilutes the glaring dis-
parities. 

[S!. No. 51, Appendix VII.. Para 9.24 of 73rd Report of 
PAC (6th Lok Sabha)] 

Aetion Taken 

Grans are not given to the Central UniversitieslInstitutions 
deemed to be universities on per capita basis. The quantum of 
grants depends upon many factors, such as the stage of develop-
ment of a university, facilities and courses provided by it, its 
characterunitary, residential, affiliating or federal etc. For the 
same reason, a comparison of per ~ it  expenditure between one 
university and the other may not be realistic. However, the re-
commendation made above will be kept in view while determining 
the maintenance grants of Central Universities. 

(Ministry of Education & Social Welfare O.M. No. F. 7-3178 
U. 5 dated 25-11-1978). 

717 LS-7. 



Becommendation 

The Committee note that the funds likely to be provided in the 
Union Budget are intimated to the UGC by February I April each 
yea'!". It is seen that during the Fourth P ~ revised budget esti-
mates based on likely allocations intimated by the Govemment to 
the Commission were considered by the Commission 7 to 9 months 
after the receipt of such intimation from Government. Though the 
pOsition has improved during 1976 and 1977, the Committee would 
like the Commission to evolve a self-regulatory mechanism where-
by the revised budget estimates based on allocation intimated by 
the Government to the Commission are placed before the Commis-
sion for approval not later than one month from the date of I1eceipt 
of intimation from Government. 

[S1. No. 54, Append:x VII, Para 10.14 of 73rd Report of 
PAC (6th Lok Sabha)] 

Action Taken 

On receipt of intimation from the Government regarding likely 
allocation ot funds, the estimates are revised in the Commission's 
Secretariat keeping in view the accepted estimates and the priori-
ties to be given to various programmes/schemes to be implemented 
during the year. Thereafter a small sub-Committee of the Commis-
sion is constituted to recommend the quantum of funds to be pro-
vided for various schemes. The recommendations of the Commit-
tee are then placed before the Commission (with normally meets 
once a month) for its consideration and approval. This process, 
though time-consuming, enables the Commission to make an ap-
propriate assessment of the funds required to complete the on-going 
projects/schemes expeditiously. Thus a minimum period of 3 
months is taken ·before the estimates as revised by the Commis-
sion's Office in the light of provisions accepted by the Government 
are considered by the Commission. However, efforts will be made 
to out this time to the minimum. 

(Ministry of Education & Social Welfare O.M. No. F. 7-3178 
U. 5 dated 25-11-1978). 

Recommendation, 

The Committee observe that the Commission have been keeping 
with them large funds on which they could have earned some in-
terest. They note that at their meeting held in October, 1977, the 
Commission have approved the proposal of investment of surplus 
funds and the matter is awaiting sanction of the Government. The 
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Committee would like the Ministry of Education and Social Wel-
fare to take an early decision in the matter so that large funds at 
the disposal of the Commission start earning some interest. 

[S No. fTl, Appendix VII PaL"a 10.69 of 73rd Report of 
(6th Lok Sabha)]. 

Action Taken 

Mter examination of the recommendation of the Committee, in 
conS'Ultation with the Ministry of Finance, the University Grants 
Commission has been infonned that it is not consistent with the 
Government funding procedure to divert amounts of Government 
grants for investment by U.G.C. in non-Government securities, and 
that the Commission should review the whole mechanism of utili-
zation of Government grants so as to obviate the necessity of re-
sorting to the practice of short term investments. This is being 
done. Pending the review, the Commission has been permitted to 
invest cash balance exceeding Rs. 50 lakhs in short-term deposits. 

[Ministry of Education & Soc:al Welfare O.M. No. F. 7-3/78-U.5 
dated 25-11-1978] 

Recommendation 

The Committee are distressed to note that the schetne of Cor-
respondence course conceived to overcome the extent educational 
and social problems facing the country, ('ould not be implemented 
during the Fourth Plan period with the energy and 'zeal that it 
deserved. As against the target of i ~ i  the scheme in 20 
'Universities. Only 11 universities could start the scheme and the 
UGC's expenditure by way of grant to the universities for s~  

was a bare Rs. 12 lakhs against the alreaPY paltry allocation of 
Rs. 1 crore. Even during first three years of the Fifth Plan the 
progress of the scheme in terms of involvement of universities and 
student coverage as also the expenditure incurred so far by the 
Commission is none too imlpressive. The Committee would like the 
University Grants Commission to persuade the universities which 
have not so far came forward with the proposals to take steps to 
introduce the scheme as soon as possible. The Committee trust 
that the efforts of the UGC in this (Erection would be3.r fruit and 
the number of universities offering these courses, student coverage 
and expenditure on the scheme would rise conforming to determined 
targets. 

[81. No. 68 Appendix VII Para 11.28 of 73rd Report of PAC 
(6th Lok Sabha)]. 
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Action Taken 

The Commission is not in favour of every University starting 
correspondence courses. However, it would be ensured that at 
least one university in a State does provide facilities for correspon-
dence courses. The guidelines prepared by the Commission for 
correspondence courses are under review with the l~ l  of the 
Standing Committee on Correspo!1dence Courses. . 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/78-U.5 
dated 23-12-78] 

Recommendation 

The Committee also find that although in August 1968 the Com-
mission had accepted the recommendation of the Standing Advisory 
Committee to replace the scheme of Centres of Advanced Study by 
a Scheme of special assistance to selected departments having 
"potentialities to build active schools in a particular branch" no 
action was taken in pursuance of this decision until 1972 when 
concrete action to recognise 26 departments as Departments of 
Special Assistance was taken. This inaction to recognise any new 
Departments as Centre of Advanced Study and delayed action in 
recognising departments of special assistance resulted in utilisation 
of only Rs.' 4 crores out of an allocation of Rs. 8 crores for the 
Fourth Plan period. In 1977, the scheme underwent a further 
modification in that not all the departments' recommended by the 
Panels for recognition as Departments of Special Assistance were 
recognised as such; some of the departments were recommended 
for "research support only." Thus under the original scheme of 
Centres of Advanced Study, apart from the Centres of Advanced 
Study, two more categories of departments have been included, 
namely, Departments of Special Assistance and Departments eligi-
ble for research support. 

[So No. 74, Appendix VII Para 11.52 of 73rd Report of 
PAC (6th Lok Sabha)]. 

Action Taken 

The Scheme of providing Special Assistance to Selected Depart-
ments was not to replace the scheme of Centres of Advanced Study 
as indicated in the report but it was in addition to the scheme of 
Centres of Advanced Study and a preparation towards it. As the 
university t~ ts in different subjects would have attained 
different stages of growth and levels of achievements, it has been 
considered appropriate to have different levels of support depend-
ing upon the present stage of the development of the department 



rather than one single scheme. In view of this Standing Com-
mittee has recommended inti1tion' of the three different 
programmes at different levels. In fact it has been decided by the 
Commission that no department 'would be recognised straight away 
as a Centre of Advanced Study but only after it has functioned un-
der Special Assistance programme for about 5 years and its poten-
tial and . achievements are evaluated. 

[Ministry of Education & Social Welfare O.M. N'O. F. 7-3:78 U.5 

dated 25-11-1978] 

Recommendatien 

11.104. The objective of the Scheme is to encourage Indian 
Authorship in the production of manuscripts of quality books. The 
Committee trust that the Commission have a system of evaluating' 
the manuscripts produced under the scheme to see that the assis-
tance extended to the author has in fact served the objective of the 
scheme. 

[S1. No. 85 Appendix VII Para 11.104 of 73rd Report of PAC 
6th Lok Sabha)] 

Action Taken 

There is no general system of evaluating the manuscripts pro-
duced under the scheme to ensure that the assistance extended to the 
author has in fact served the objectives of the scheme. However, 
Rule 8.1 for the preparation of university level books by Indian 
Authors provides as under: 

"8.1. If the author so desires, a committee consisting of three 
experts in the subject area may be constituted for each 
title of the book undertaken under this scheme. It 
would be open to the t ~  understanding this project to 
request the University Grants Commission to constitute 
such a committee at an appropriate time during the pre-
paration of the manuscript and to consult the members 
of the committee. This committee would be concerned 
mainly in ensuring proper standard and quality of the 
manuscript and may make suitable suggestions to the 
author in this regard. The treatment of the subject and 
the manner of presentation would, however, be the res-
ponsibility of the teacher to whom the project is en-
trusted. The same committee would evaluate the final 
manuscript and make suitable recommendations for its 
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pUblication 'in case a subsidy is asked for, for the 
purpose." 

While constituting the editorial committee the author is reques-
ted to suggest five names of the experts in the field; these names 
are referred to the convener of the panel of the subject concerned 
for recommending three names for the appointment of the commit-
tee. The convenor is also at liberty to advise the names of such 
of the experts as have not been suggested by the author: 

There is an arrangement between the University Grants Com-
missiOll and the National Book Trust under which the latter pro-
vides subsidy towards publication of the manuscripts prepared un-
der the UGC Scheme of Preparation of University Level Books by 
Indian Authors, and specifically recommended by the University 
Grants Commission for the grant of the subsidy on the basis of the 
evaluation/recommendations made by thl7' editorial committee ap-
pointed for the purpose. While seeking their recommendations, 
the editorial committee is req'Uested to evaluate the manuscript 
keeping in view (a) whether the hook is of a high standard for use 
at the university level and (b) whether it could be recommended 
for suitable subsidy towards its publication. 

Under the R ~l  3.3 of the revised scheme, the Commission also 
invites outstanding teachers and scholars to write university level 
books. Such invited authors may be given a lump sum of 
Rs. 10,000 for undertaking the writing of the book as approved by 
the Commission within a period of three years. A grant of 
Rs. 5,000 generally, is made available in suitable instalments during 
the period of preparation of the manuscript and the remaining 
grant of Rs. 5,003 is paid after the manuscript of the complete book 
as approved has been accepted by the Commission. The acceptance 
of the manuscript by the Commission is generally done on the basis 
of the recommendations of the editorial committee consisting of 
three experts in the subject ar.ea which is appointed by the Com-
mission in consultation with the author and the convenor of the 
SUbject panel. In many cases proposals under this scheme are being 
approved under Rule 3.3 of the revised scheme, for the last two 
years. 

This would ensure that the maIl'l1SCrjpts produced under the 
SCheme would have served the objective of the scheme. 

Efforts are also made to ensure that the book writing projects 
under the scheme are assigned to really competent persons. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3178 U. 5 
dated 25-11-78]. 



CHAPTER IV 

CONCLUSIONS OR RECOMMENDATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITI'EE AND 

WHICH REQIDRE REITERATION 

Recommendation 

The Committee also note that out of 3267 colleges recognised by 
the Commission as on 1-12-1976 only 1649 colleges i.e. one half were 
not eligible for Development Grants. The Committee would like 
the UGC to make a study of this aspect and take such measures as 
may be necessary to make a larger number of colleges eligible for 
development assistance from the UGC. 

[So No. 27 Appendix VII Para 6.63 of 73rd Report of PAC 
(6th Lok Sabba)]. 

Action Taken 

The University Grants Commission reviews the conditions of 
eligibility for development grants to colleges from time to time and 
will continue to do this exercise. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3178 U. 5 
dated 23-12-78]. 

Recommendation 

7.83. The Committee note that in 1961, the University Grants 
Commission noticed tt.at the State had established in 1955 an Ins-
titute of Medical Sciences and the Calcutta University already had 
post-graduate departments in i ~ ist  and physiology and 
accordingly the University was advised that pending consideration 
of the scheme by an ~ t committee, no commitments other than 
those already made (which were of a minor nature) should be made 
towards establishment of another Institute of Basic Medical Scienc-
es agreed to earlier in June, 1960 on the recommendations of a Visit-
ing Committee. The Expert Committee recommended in 1962 the 
integration between clinical and non-clinical subjects for execution 
of the scheme. 

It is disconcerting to note that the modifications suggested by 
the Expert Committee were not insisted upon before releasing the 

9'1 
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grants for the new Institute. Not only that, construction of addi-
tional stores for the Post-graduate Institute of Basic Medical Scienc-
es was approved in February, 1002 at a cost of Rs. 11.50 lakhs up to 
February, 1976, the total payments made amounted to Rs. 9.00 lakhs. 
In this connection, it is pertinent to note that the Fifth Plan Visiting 
Committee had visited Calcultta  University in September, 1975 and 
according to information made available to the Committt::e, the Com-
mission had considered the report on Calcutta University of 29 April, 
1976, and not in June, 1976, as contended. In any case, the report 
was available soon after the visit in September, 1975' and the payment 
of grant of Rs. 9 lakhs up to February, 1976, was against the prici-
pIes of financial prudence. The Committee recommend that the 
circumstances in which release of 9.00 lakhs was made despite the 
recommendations of the ExpertlVisiting 'Committees and of the 
Commission itself should be investigated and its outcome reported 
to the Committee. The proposed probe should also cover the issue 
as to why releases in excess of the share of 213rd assistance were 
made by the Commission in disregard of the prescribed norms. 

[So No. 41 Appendix VII Para 7.38 of 73rd Report of PAC 
(6th Lok Sabha) 1 

Action Taken 

The Calcutta University approached the Commission in Septem-
ber, 1971 to adding two more floors to the building of the Institute 
of Basic Medical Science at an estimated cost of Rs. 11,54,000!-
The proposal was considered by the Commission in its meeting 
held on December, 1, 1971 and the Commission adopted the follow-
ing resolution: 

"The Commission desired that the Calcutta University be ad-
vised that the construction of extension to the building 
of the Instiiute of Basic Medical Sciences may be post-
poned. Attention of the University may be drawn to 
the need for teachers hostel and the staff quarters for 
which the Commission had earlier agreed to provide 
assistance." 

The Vice-Chancellor later wrote to the Chairman, UGC, in 
January, 1972 that since the is~  accommodation in the Institute 
of Basic Medical Sciences is insufficient for housing five major 
liepartments of the Basic Medical Sciences and the progress of the 
departments had been suffering on this account, he desired the 
Commission to re-consider their original proposal for st ti ~ 

two more floors for housing all the five departments of the Batie 
Medical Sciences. 
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The Chairman on 3-2-78 agreed to the proposal in view of the 
pressing needs of the University. The action of the Chairman was 
approved by the Commission in its meeting held on 1-11-72 (vide, 
item No. 2(a) (4), as follows: 

"The Commission at its meeting held on 1st December, 1971 

(item No. 29) considered the proposal of the Calcutta 
University for construction of extension to the building 
of the Institute of Basic Medical Sciences, and desired 

that the University be advised that the construction of 
extension to the building of the Institute of Basic Medi-
cal Sciences may be postponed. Further, the attention 
of the University be drawn to the need for teachers 
hostel and the staff quarters for which the Commission 
had earlier agreed to provide assistance. This was inti-
mated to the University. The Calcutta University inti-
mated that the existing accommodation (three floors) is 
insufficient for housing the five major departments of the 

Basic Medical Sciences and the progress of the depart-
ments has been suftering on this account. The Univer-
sity again requested the Commission to reconsider the 
proposal for constructing two more floors for housing all 
departments of Basic Medical Sciences at an estimated 
cost of Rs. 11.54 lakhs to be met out of the Fourth Plan 
allocation. In view of the pressing need of the Univer-
sity, the constructfon of an extension of the building (2 
additional storeys) at an estimated cost of Rs. 11.50 lakhs 
for accommodating all the departments of Basic Medical 

Sciences has been approved." 

The payment of Rs. 9 lakh grant referred to by the P.A.C. was 
sanctioned as follows:-

-------~ ----

Letter No. Date Amount 

Rs. 

14-9-72 50,000 

2. Do. 19-2-73 2,00,000 

3· Do. 5-II-73 1,50,000-

4. Do. 18-6-74 J,OO,O(JO 

5· Do. 6-2-76 4,00.00@ 

---
9,00.00(> 

~
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It will be observed from the above that the last instalment wruJ 

sanctioned before the report of the Visiting Committee was consi-
dered by the Commission and even the report as approved by the 
convenor of the Committee was not available before the sanction 
of the last instalment. 

The additional construction of two floors was sanctioned in 1972 
i.e. during the IV Plan period. In that Plan period, the ~t  

for the construction of buildings was on 100 per cent basis and it 
seems that it was for this reason that the grant for construction at 
two additional floors in the Institute of Basic Medical Sciences was 
agreed to on 100 per cent basis. 

[Ministry of Educat:on & Social Welfare O.M. No. F. 7-3/78 U.5 
dated 31-3-1979] 

Recommendation 

The Committee note that of the 242 projects in progress as on 
1 November, 1976, as many as 52 were between 3 and 4 years old 
and 85 were in progress for more than 4 years. In view of the 
fact that the original s~  enV':saged a tenure of 3 to 5 years for 
these projects, the Committee would like the Commission to keep 
a close watch on the progress of each of these projects with a view 
, to ensure that the projects actually fructify and theitr completion 
is not undllIy delayeCl. 

[So No. 86 Appendix VII Para 11.105 of 73rd Report of PAC 
(6th Lok  Sabha)] 

Action Taken 

The Commission is keeping a close watch on the progress of all 
the old projects which have been in progress for a period exceed-
ing four years and trequested the concerned authors and the spon-
soring institutions to expedite completion, through official and 
demi-official letters. Sometime back a demi-official l tt~  was 
issued at the Commission's level. In response some of the authors 
explained problems faced by them and Commission is trying to 
help them in overcoming their genuine difficulties. The steps 
taken by the Commission in this behalf have up to some extent 
brought about improvement in the position regalfding completion 
of mss. under the 242 old projectS; and 45 more manuscripts ha,ve 
been completed, and 1) of the 242 projects have been cancelled due 
to non-implementation. The latest position (as on 30.11.78) in 
respect, of the projects approved up to 31-10-76 is as under:-

J, ,Projects intitially approved 

'2. Project! not taken up hence cancelled 



101 

3. Projects where manuscripts have been completed 

~. Projects in different stages of completion-

(a) Work yet to be taken up 

(b) Projects less than 1 year old 

(c) Projects 1-2 years old 

(d) Projects 2-3 ~ s old 

(e) Projects 3-4 years old 

(f) Projects 4-5 yean old 

(g) P ~i ts over 6 years old 

110 

2 1 
I 

9 

I '2 ~ ) 

I I ~  t, 
~ 
I 

i i 
35 

J 92 

Some of the projects which were pending for 2 yea!I'S or over 
on 1-11-1976, are still pending completion as on 30-11-1978 and the 
number of projects pending over four years of these 242 projects 
,is 127: 

[Ministry of Education & Social Welfare O.M. No. 7-3I78-U.5 
...~ dated 31.3.79]. 



CHAPTER V 

CONCLUSIONS OR RECOMMENDATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM 

REPLIES 

Recommendation 

The Committee would also like the Central Government/Com-
mISSIon to examine the need and feasibility of issuing regulations 
under Section 26 (1) (e) & (f) of the Act defining qualifications for 
appointment as university teachers and minimum standard of ins-
tructioIl:s for the grant of a degree. 

The Committee have dealt with the question of modification of 
regulations under Section 27 of the Act separately. 

[So No. 8 Appendix VII Para 1.59 of 73rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

The question of framing regulations under Section 27(1) (E) & 
(f) is being examined. For that purpose the views of the State 
Governments are being ascertained. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3178 U5. 
dated 23.12.78]. 

Recommendation 

Notwithstanding the reasons indicated and explanations offered 
for long delays in the completion of UGC-financed building sche-
mes of colleges/universities leading to cost escalation involving 
further btm"den on the Commission, the Committee would like UGC 
to device a regular system of keeping a watch over the progress 
of such scheDle until the production of an acceptable completion 
certificate in respect of the building project. 

The Committee also desire it to 'be examined whether it is fea-
sible to entrust all UGC-financed building ,projects of colleges/uni-
versities to the State PWDs to whom grant money may be paid by 
the UGC directly . 

• [So No. 46 Appendix VII Para 8.33 of 73rd Report of PAC 
(6th Lok Sabha)] 
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Action Taken 

Under the Act, assistance is not provided to the State Govern-
ment but to the Universities/Colleges. The State Governments 
will, however, be consulted if they could undertake construction of 
the buildings of the Universities/Colleges as deposit works. 

[Ministry of Education & Social Welfare O.M. No. F. 7-3/78 U.5 
dated 23.12.78]. 

Recommendation 

8.34. The Committee note that two Delhi based firms of archi-
tects have managed to comer over 200 building projects costing 
Rs. 3.22 crores in universities and colleges spread over 7 or 8 states. 
The Committee suspect that such cornering of projects costing over 
three crores by the firms would not have been possible without the 
connivance of the officers of the Commission concerned with the 
distribution of bUilding grants. According to a note prepared by 
the Secretariat of the Commission in pursuance of a query from 
the Chairman of the Commission on 7 December 1973, the fact that 
these firms were approaching the universities and colleges with 
the offer that if the construction work was awarded to them they 
would be able to secure from the Commission building grants for 
the universities/colleges, came to the notice of. the Commission as 
early as November, 1969. The Secretariat of the Commission, how-
ever, could think of ncthing else except issuing a press note and a 
circular to the universities (and that too 6 months after, in May 
1970). No instructions appear to have been issued to the variO'Us 
divisions/sections of the Secretariat dealing with building grants 
to take special care to see that this situation was not allowed to 
continue. Even when a recurrence subsequently came to the 
notice of the Commission in 1972 and thereafter, the Commission 
was lulled into inactivity by Secretariat officers by the citation of 
the aforesaid circular of May 1970 C's a proof of action taken in 
the matter and no positive steps were taken to remedy the situation 
and to prevent its recurrence in future. 

8.35. The Committee also note that despite the desire of the then 
Chairman of the Commission expressed his note of 4 January 1974 
tl:lat "an enquiry may be made from officers who were incharge 
of the College Division as to how these two firms managed to cor-
ner so many construction projects" and a reminder by him on 4: 
July 1974 to the Secretary of the· Commission to "look into this 
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personally" and submit to him an early report, the Secretary of the 
Commission "discussed" this ~ sti  with only 3 available officers 
(out of 5 officers concerned) and recorded in the Note put up by 
him to Chairman more than 7 months after his query that they <'in-
formed me. that the proposals relating to the construction of the 
building projects were processed as per i li ~ circulated to 
universities and colleges". He further recorded: (II may in sup-
port of these officers submit that We had not taken notice of the 
name of the firms of the architect which prepared the plans and 

i ~ them as th,;y came through the university concerned". 
He assured the Chairman that "to the best of my knowledge I have 
no reason the believe any malafide intention on the ~ of these 
officers.'" The Committee, however, consider this view of the 
Secretary of the Commission as belatedly poor attempt to defend 
the officers concerned with the distribution of building grants in 
the period before 1974. In order to dispel the strong i'mpression of 
collusion on the part of the officers of the Commission with the 
two architects leading to tbe situation described above, the Com-. 
mittee would like the Ministry of Education and Social Welfare to 
set up an independent enquiry committee to investigate into the 
matter, and if, as a'result of this enquiry, any of the officers of the 
Commission, irrespective of whether they are in the Commission 
at the moment or outside are found to be guilty of gross irregula-
rities and collusion with the architects, suitable action should be 
taken against them. 

[So Nos. 47 & 48 Appendix VII Paras 8,34 & 8.35 of 73:rd Report 
of PAC (6th Lok Sabha)]. 

Action Taken 

Government have appointed a one-man Inquiry Committee 
headed by Shri N. D. Rajan, Chief Engineer (Vigilance), Central 
P.W.D. to look into the allegations. Its report is awaited. 

[Ministry 'of Education & Social WelfaJl'e O.M. No. F. 7-3/78-

U.5 dated 25.11.19781 

Recommendation 

The Committee recommend that the question of compiling' Cor-
respondence Course lessons in the form of standard books ana 
publishing them for the use of students may be considered by the 
Commission. 

[So No. 72 Appendix VII Para 11.32 of 73r-."I Rpnort of PAC 

(6th Lok Sabha)J. 
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Action Taken 

The matter is being refemed to the Standing Committee on. 
Correspondence Courses for advice. 

[Ministry of Education" Social Welfare O.M. No. ~. 7-3178-
U.S dated 23-12-78]. 

NEW DELm; 
April 24, 1979. 

---,---
Vaisakha 4, 1901 (S). 

P. V. NARASIMHA RAO, 
Chairman, 

Public Accounts Committee. 
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